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INTRODUCTION

I, the Chairman of the Standing Committee on Rural Development
(2007-2008) having been authorized by the Committee to submit the
Report on their behalf, present the Thirty-Fifth Report on Demands
for Grants (2008-2009) of the Department of Rural Development
(Ministry of Rural Development).

2. Demands for Grants have been examined by the Committee
under Rule 331E (1) (a) of the Rules of Procedure and Conduct of
Business in Lok Sabha.

3. The Committee took evidence of the representatives of the
Department of Rural Development (Ministry of Rural Development)
on 26 March, 2008.

4. The Report was considered and adopted by the Committee at
their sitting held on 10 April, 2008.

5. The Committee wish to express their thanks to the officials of
the Department of Rural Development (Ministry of Rural Development)
for placing before them the requisite material and their considered
views in connection with the examination of the subject.

6. The Committee would also like to place on record their deep
sense of appreciation for the invaluable assistance rendered to them
by the officials of Lok Sabha Secretariat attached to the Committee.

New DELHL KALYAN SINGH,
17 April, 2008 Chairman,
28 Chaitra, 1930 (Saka) Standing Committee on

Rural Development.



REPORT
CHAPTER 1
INTRODUCTORY

The basic function of the Ministry of Rural Development is to
realise the objectives of alleviating rural poverty and ensuring improved
quality of life for the rural population, especially those below the
poverty line. These objectives are sought to be achieved through
formulating, developing and implementing programmes relating to
various spheres of rural life and activities from income generation to
environmental replenishment.

1.2 The Ministry consists of the following three Departments:

(i) Department of Rural Development
(i) Department of Land Resources
(iii) Department of Drinking Water Supply
1.3 The Department of Rural Development implements schemes
for generation of self-employment and wage employment, provision
of housing to rural poor and the construction of rural roads. Apart
from this, the Department provides support services such as assistance
for strengthening of DRDA Administration, training & research, human
resource development, development of voluntary action etc. for the
proper implementation of the programmes. It also undertakes IEC

activities to promote awareness about rural development programmes
in rural areas.

1.4 The Department implements the following major programmes:

(i) Swarnjayanti Gram Swarozgar Yojana (SGSY)
(i) Sampoorna Gramin Rozgar Yojana (SGRY)
(iii) National Rural Employment Guarantee Scheme (NREGS)
(iv) Indira Awaas Yojana (IAY)
(v) DRDA Administration
(vi) Pradhan Mantri Gram Sadak Yojana (PMGSY)
(vii) National Institute of Rural Development (NIRD)



(viii) Promotion of Voluntary Schemes and Social Action
Programme, organisation of beneficiaries, advancement and
dissemination of rural technology through Council for
Advancement of Peoples Action and Rural Technology.

(ix) Provision of Urban Amenities in Rural Areas (PURA)

(x) Management Support to RD Programmes and strengthening
district planning process i.e. Training support to rural
development functionaries, Information, Education and
Communication, Monitoring Mechanism, International
Cooperation, Information Technology etc.

1.5 The Department of Rural Development have three autonomous
bodies viz. Council for Advancement of Peoples Action and Rural
Technology (CAPART), National Institute of Rural Development (NIRD)
and National Rural Roads Development Agency (NRRDA).

1.6 The overall Demands for Grants of the Department for BE
2008-09 is for Rs. 51,570.31 crore. However, after deducting the
recoveries (Rs. 20,046.25 crore) expected during the year, the net Budget
of the Department during BE 2008-09 is Rs. 31,524.06 crore both for
Plan and non-Plan.

1.7 The Demands for Grants of the Department have been
presented to Parliament under Demand No. 80. The detailed Demands
for Grants of the Department were laid in Lok Sabha on 14 March
2008.

1.8 In the present Report, the Committee have restricted their
examination only to the major issues concerning the Department and
to some of the major Programmes/Schemes that are being implemented
in the context of Demands for Grants 2008-2009.



CHAPTER II

OVERALL EVALUATION OF THE DEMANDS FOR GRANTS 2008-
2009 OF THE DEPARTMENT OF RURAL DEVELOPMENT

A. Status of the Implementation of the recommendations made by
the Committee in their Twenty-ninth Report under direction 73-A
of the Directions by the Speaker, Lok Sabha

2.1 As per direction 73-A of the Directions by the Speaker, Lok
Sabha, the Minister concerned shall make once in six months, a
statement in the House regarding the status of implementation of the
recommendations contained in the Reports of the Departmentally
Related Standing Committees of Lok Sabha with regard to his Ministry.
The Committee had presented the Twenty-ninth Report on Demands
for Grants (2007-08) of the Department of Rural Development on
14 May 2007. In view of the aforesaid direction, the statement of the
Minister had become due in November 2007. After several reminders,
the Minister of Rural Development had made a statement under
direction 73-A in respect of the status of implementation of the
recommendations contained in Twenty-ninth Report of the Committee
in Lok Sabha on 19 March, 2008.

2.2 The details of the Minister s statement under direction 73-A
on various reports of the Committee pertaining to the Department of
Rural Development are given below:

Report Subject Date of Due Date for Date of

No. Presentation of ~ submission of Minister s
Report in Minister s statement
Parliament statement under

direction 73-A

1 2 3 4 5

3rd  Demands for Grants (2004-2005) 19 August 2004 18 February 2005 23 May 2006
of the Department of Rural
Development (Ministry of
Rural Development)

9th  Demands for Grants 20 April 2005 19 October 2005 18 July 2006
(2005-2006) of the
Department of Rural
Development (Ministry
of Rural Development)




18th  Demands for Grants 18 May 2006 17 November 2006 14 May 2007
(2006-2007) of the
Department of Rural
Development (Ministry
of Rural Development)

29th  Demands for Grants 14 May 2007 13 November 2007 19 March 2008
(2007-2008) of the
Department of Rural
Development (Ministry
of Rural Development)

2.3 When asked the reasons for the delay in making the statements
on the status of implementation of the recommendations contained in
the Twenty-ninth Report of the Committee, the Secretary, Department
of Rural Development informed that the up-do-date information for
the statement was required to be collected from different States involved
in the implementation of different programmes/schemes of the
Department which took considerable time. Therefore, the statement
could not be made during the last inter-Session, 2007 of Parliament,
when it was due. However, efforts will be made to lay the statement
in time in future.

2.4 The Committee note that direction 73A of the Directions by
the Speaker, Lok Sabha is not being followed in the right spirit.
This is evident from the considerable delay in making the statement
by the Minister on various reports of the Committee. As per the
direction, the Minister should make the statement within six months
of presentation of the Report to Parliament, which has not been
done. The statements have been made after 10 to 21 months of the
presentation of the concerned Reports. While the Committee agree
that information for furnishing the statement has to be collected
from various Departments and States, at the same time they feel
that, the period of six months is not a short time and collection of
information should be completed within that time period. The
Committee desire that, in future, the statement under direction 73A
should be made within the prescribed time limit.

B. Overall Analysis of Demands for Grants (2008-2009)

2.5 The total Budget Estimates (2008-09) of the Department of Rural
Development is Rs. 31,524.06 crore, out of which Rs. 31,500 crore is
allocated for Plan Schemes and Rs. 24.06 crore is allocated for Non-
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Plan Schemes. The details of scheme-wise outlays, enhancement/
reduction and expenditure in respect of Plan Schemes (2007-2008) and
(2008-2009) is as under:

(Rs. in crore)

S1.No. Name of the Budget  Revised Expenditure Unspent  Budget Enhancement Yincrease/
Scheme Estimates ~ Estimates  upto Balance  Estimates ~ Reduction  decrease
2007-08  2007-08  January 2008-09  in allocation
2008 over RE
2007-08

PLAN SCHEMES

1. Swarnjayanti Gram 180000 180000 136538 43462 215000  350.00 19.44
Swarozgar Yojana

2. Sampoorna Gramin
Rozgar Yojana

(SGRY)
(a) Cash component 260000 172346 1198.84 524.62
(b) Food grain 20000 207654 1376.54 700.00
component
3. National Rural 12000 12000 1050898  1491.02 16000 4000 3333
Employment
Guarantee
Scheme
4. Rural Housing (IAY) 4040.00 404000  2853.88 118612 5400.00  1360.00 33.66
5. DRDA Administration 212,00 212,00 191.46 20.54 250.00 38.00 17.92
Grants to Nation
Institute
6. Grants to National 10.00 10.00 5.00 5.00 15.00 5.00 50

Institution of Rural
Development (NIRD)

7. Assistance to CAPART 60.00 60.00 30.00 30.00 5000 (-)10.00 (-)16.67

8. Provision for Urban 10.00 10.00 0.00 10.00 30.00 20.00 200
Amenities in Rural
Areas (PURA)

9. Management Support 68.00 68.00 43.16 2484 75.00 7.00 1029
to RD programme &
strengthening district
planning process

10.  Pradhan Mantri Gram 650000 650000  5664.26 83574 753000  1030.00 15.85
Sadak Yojana (PMGSY)
Rural Roads

Total 27500 28500 2323750 526250 31500 3000.00 10.53%
(17.4% enhancement) enhancement

over RE (2006-07) over RE

(2007-08)




2.6 A statement showing the percentage increase in the outlay
earmarked during each of the year as compared to the previous year
under various schemes/programmes during the last five years is given
at Appendix-I.

2.7 The overall enhancement in budget allocation (2008-2009) of
the Department of Rural Development is Rs. 3,000 crore which is 10.53
per cent of RE (2007-2008).

2.8 The details of the proposed allocation for the Eleventh Plan is
given at Appendix-II. It is observed from the statement that the
proposed allocation and the approved allocation for the Eleventh Plan
has been very contrasting in respect of the following schemes:

(Rs. in crore)

SL. No. Scheme Proposed allocation ~ Approved ~ Percentage of
for 11th Plan (Tentative)  the allocation
allocation for  agreed to,
11th Plan  as compared
to proposed

allocation

1. SGSY 71,123 17,803 25.03
2. SGRY 7,899 5,600 70.89
3. NREGA 1,18,678 1,00,000 84.26
4 JAY 51,226.90 26,882.21 5247
5. DRDA 1,437 212 14.75
6.  NIRD 191 105 54.97
7. CAPART 500 250 50
8. PURA 5,950 280 4.70
9. Management Support 2,273.82 550 24.18
10.  PMGSY 69,301 43,251.07 62.41
TOTAL 3,28,579.72 1,94933.28 59.31

2.9 The analysis of the statement given at Appendix I and the
information furnished by the Department with regard to proposed
and approved allocation for the Eleventh Plan for different Schemes
indicates the following:

(i) Out of the proposed allocation of Rs. 3,28,579.72 crore, the
allocation of Rs. 1,94,933.28 crore i.e. 59.31 per cent has been
made under different schemes of the Department.



(i) During the first two years of Eleventh Plan, Rs. 59,000 crore
i.e. 30.2 per cent of the total approved outlay of Rs.
1,94,933.28 crores has been allocated. The proportionate
allocation during the first two years should have been 40
per cent of the total outlay ie. Rs. 77,973 crore. This means
that Rs. 18,973 crore have been allocated lesser during the
first two years of Eleventh Plan.

(iii) The increase in budget allocation as compared to previous
years is 60.30 per cent during 2005-06, 31.04 per cent during
2006-2007, 14.46 per cent during 2007-2008. There has been
a marginal increase in allocation during 2008-2009 i.e. 14.55
per cent when compared to the BE during 2007-2008.
However, the aforesaid hike during the year 2008-09 as
compared to year 2007-08 RE is just 10.53 per cent.

(iv) The hike in gross tax revenue collection during the year
2006-07 was 26.39 per cent and during the year 2007-08,
25.12 per cent, whereas as stated at (iii) above, the
percentage hike during the year 2008-09 is 14.55 per cent,
as compared to BE and just 10.53 per cent as compared to
RE.

2.10 The Finance Minister in his speech on Budget (2008-09) has
stated that the Gross Domestic Product (GDP) has increased by
7.5 per cent, 9.4 per cent and 9.6 per cent during the last three years
relating in an unprecedented average growth rate of 8.8 per cent.
Further, in the current year ie. 2008-09 according to the advanced
estimates by the Central Statistical Organisation (CSO), the growth
rate will be 8.7 per cent.

2.11 The Secretary, during the course of oral evidence, has stated
that the target of growth for the Eleventh Plan is 9 per cent and it has
been stated that the growth should be inclusive, which means that the
socially and economically backward communities should come to the
mainstream. The Department of Rural Development have an important
role in this regard because it has various welfare schemes, which target
poverty.

2,12 The Committee note that out of the proposed allocation of
Rs. 3,28,579.72 crore, the approved allocation for the Eleventh Plan is
Rs. 1,94,933.28 crore i.e. 59.31 per cent. Further during the first two
years of the Eleventh Plan i.e. 2007-08 and 2008-09, the allocation
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provided is not proportionate to the outlay approved for Eleventh
Plan. During the first two years of the Eleventh Plan, Rs. 59,000
crore i.e. just 30.2 per cent of the total approved outlay of
Rs. 1,94,933.28 crore has been allocated, whereas the proportionate
allocation during the first two years should have been 40 per cent
of the total outlay i.e. Rs. 77,973 crore, which means that Rs. 18,973
crore less have been allocated during the first two years of the
Eleventh Plan. The Committee also note that the percentage hike in
the allocation, as compared to the previous year’s allocation, provided
to the Department is declining year after year. The increase in
allocation in this regard, which was 60.30 per cent during the year
2005-06 has declined to 14.55 per cent during the year 2007-08. The
percentage hike during the year 2008-09, as compared to the allocation
made at Revised Estimates during the previous year, is just 10.52
per cent. Besides, the hike in the allocation made to the Department
is not proportionate to the hike in gross revenue collection over the
year. During the year 2007-08, whereas the hike in gross tax revenue
collection is 25.12 per cent, the outlay of the Department during the
year 2008-09 has just increased by 10.52 per cent.

2.13 The Committee, further, find that the Gross Domestic
Product (GDP) has increased during the last three years and the
average growth is 8.8 per cent. The estimates of the growth rate
during the current year, 2008-09, are 8.7 per cent. The Committee
conclude from the aforesaid analysis that adequate allocation is not
being made under the various schemes of the Department of Rural
Development. The scheme-wise analysis has been done in the
subsequent paras of the Report. As agreed to by the Secretary, during
the course of oral evidence, the schemes of the Department of Rural
Development have a major role in the upliftment of socially and
economically backward classes of the country by providing drinking
water, housing, employment etc. to the poor persons, particularly,
socially and economically backward classes. Besides, the schemes of
the Department have tremendous impact on increasing capacity
building, improving rural infrastructure, encouraging group activity
etc. In view of this, the Committee strongly recommend to the
Department to provide the allocation commensurate with the
requirements under different schemes as proposed by the Department
with a view to achieve inclusive growth so that the benefits of the
growing economy are shared by the poorest of the poor in the
country.
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() Unspent balances under various Schemes of the Department of
Rural Development

2.14 The following information regarding unspent balances (as on
31.12.2007) under some of the major rural development schemes has
been furnished in the Outcome Budget.

(Rupees in crore)

(i) SGSY 718.26
(i) SGRY 623.40
(ii)) TAY 1761.12
(iv) NREGA 5976.26
(v) PMGSY 2296.39
(vi) CAPART 12.29

(vii) NIRD 0.34
(viii)  SIRD 42.72
Total unspent balances: 11430.78

2.15 As regards State-wise position, the unspent balances are
maximum in Bihar i.e. Rs. 1692.34 crore followed by West Bengal (Rs.
1095.97 crore), Uttar Pradesh (Rs. 1093.23 crore) and Andhra Pradesh
(Rs. 1037.44 crore). Under NREGA, maximum unspent balances are in
Madhya Pradesh ie. Rs. 850.13 crore followed by West Bengal (Rs.
701.07 crore), Bihar (Rs. 558.88 crore), Andhra Pradesh (Rs. 618.25 crore)
and Uttar Pradesh (Rs. 590.92 crore).

2.16 When enquired as to why such huge unspent balances under
various major schemes are lying with the Department, the Secretary,
Department of Rural Development during the course of oral evidence
stated that as on 1 April 2007, the opening balance was Rs. 6,725
crore. After taking into account the Central release, the total fund is
Rs. 27,209 crore, out of which Rs. 16,000 crore have been spent. The
unspent balances that is quoted as on 31 December, 2007 are 41 per
cent. This is not much. Because, on analysing the unspent balances, it
is found that half of it is on NREGA on which work is expected to
pick-up in December. 20 per cent is on PMGSY on which a number
of road works are under progress on which a lot of liquidity is needed.
If seen from this point of view, it is not a huge unspent balance. It
may be seen that the unspent balance is on NREGA that is spread
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over 330 districts. The average unspent balance per district comes to
around Rs. 15 to Rs. 16 crore. Some districts further allocate some
amount of the fund to the Gram Panchayats, so that work begins
immediately. So, if Rs. 11,000 crore is taken as a whole, it appears as
a big amount. But when it is observed that it is spread over so many
districts and half of it is on account of NREGA, most of the works are
going to start or catch the momentum in the last quarter, it is not so
bad.

2.17 A statement showing the Monthly Expenditure Plan of the
Department for 2007-08 is given at Appendix-III and a statement
indicating scheme-wise outlays and expenditure for the years 2006-07,
2007-08 and 2008-09 is given at Appendix-IV.

218 The Committee have repeatedly been expressing concern
over huge unspent balances under various schemes of the
Department. As per the information provided by the Department,
Rs. 11,430.78 crore is lying unspent under different schemes as on 31
December 2007, which if compared to allocation made to the
Department in the year 2007-08 comes to approximately 40 per cent
of the outlay. The Committee understand that unspent balances are
the accumulated unspent amount with various implementing agencies
under different schemes. The argument advanced by the Secretary,
during the course of oral evidence, is that half of the unspent
balances are under National Rural Employment Guarantee Act
(NREGA). The unspent amount under NREGA has further been
justified by the Department by stating that if the overall unspent
amount is spread over 330 districts, it comes to Rs. 15-16 crores per
district. The Committee wish to emphasise that even Rs. 15-16 crores
lying as unspent amount with each district is not a small amount.
Besides, unspent balances are also lying with the other schemes of
the Department. As regards the State-wise position of total unspent
balances they are maximum in Bihar followed by West Bengal, Uttar
Pradesh and Andhra Pradesh. Under National Rural Employment
Guarantee Act, the maximum unspent balances are with Madhya
Pradesh followed by West Bengal, Bihar, Andhra Pradesh and Uttar
Pradesh. The Committee while expressing serious concern over the
trend of huge unspent balances would like to strongly recommend
the Government to analyse the position State-wise and take the
corrective action accordingly. Besides, focused attention need to be
given to the backward States like Uttar Pradesh, Bihar, Madhya
Pradesh were the huge unspent balances are a recurring feature. The
Committee may also be kept apprised of the follow-up action taken
in this regard.

10



(ii) Uneven expenditure during the year 2007-08

2.19 As per the Monthly Expenditure Plan 2007-08 furnished in
the Detailed Demands for Grants (2007-08) by the Ministry given at
Appendix-III, about 14,053.04 crore (excluding NREGA) should have
been spent by 31 January, 2008. However, after deducting the NREGA
expenditure for the same period as given at Appendix-IV, the
expenditure as on 31 January, 2008 is only Rs. 12,728.52 crore implying
a shortfall of Rs. 1,324.52 crore (9.4 per cent).

2.20 When asked about the reasons for the shortfall in expenditure,
the Secretary, Department of Rural Development stated that the
Monthly Expenditure Plan for 2007-2008 was prepared at the time of
finalization of B.E. 2007-2008 and this was an estimation of monthly
expenditure based on the trend of expenditure in the previous years.
However, the actual release of funds to the implementing agencies are
made on the basis of proposals received from them. The funds under
various programmes of the Department of Rural Development are
released in two instalments. First instalment is generally released to
all the DRDAs/States in the 1st and 2nd quarter of the financial year
and the 2nd instalment is released in the 3rd and 4th quarter only on
utilisation of 60 per cent of available funds and on receipt of Audited
Statement of Expenditure of previous year. As the releases are totally
dependent on the proposals received from the implementing agencies
and fulfilment of desired conditions for release of 2nd instalment, the
monthly expenditure targets could not be fully met.

2.21 The Committee note that the monthly expenditure plan (2007-
08) of the Department has not been followed. As per the monthly
expenditure plan, as on January 2008, the expenditure on various
schemes excluding NREGA should have been 14,053.04 crore while it
is only 12,728.52 crore, thus implying a shortfall of 9.2 per cent. The
Department have also tried to justify the under expenditure by stating
that the actual releases to the implementing agencies are dependent
on the proposals received from them. The Committee feel that there is
an urgent need for strengthening the expenditure monitoring machinery
with the latest technology so that the expenditure progress reports
and the proposals are received from the implementing agencies in
time. While it might be true that the actual releases to the implementing
agencies are dependent on the proposals received by them,
the Department should try to stick to the monthly expenditure plan in
order to avoid huge expenditure at the fag end of the financial year.
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CHAPTER III

SCHEME-WISE ANALYSIS OF DEMANDS FOR GRANTS (2008-09)
OF THE DEPARTMENT OF RURAL DEVELOPMENT

The Committee in this Chapter have analysed the Demands for
Grants and performance of some of the major Central Sector and
Centrally Sponsored Schemes of the Department of Rural Development
as indicated under:

(i) Swarnjayanti Gram Swarozgar Yojana (SGSY)
(ii) Sampoorna Gramin Rozgar Yojana (SGRY)
(iii) National Rural Employment Guarantee Scheme (NREGS)
(iv) Indira Awaas Yojana (IAY)
(v) Pradhan Mantri Gram Sadak Yojana (PMGSY)

A. National Rural Employment Guarantee Act (NREGA)

3.2 The objective of the NREGA is to provide enhanced livelihood
security to the households in rural areas by providing at least
100 days of guaranteed wage employment in a financial year to any
household whose adult members are willing to do unskilled manual
work. The Act has come into force in 200 notified districts of the
country with effect from 2 February, 2006 and additional 130 districts
were covered from 2007-08. The Sampoorna Grameen Rozgar Yojana
(SGRY) has been subsumed into NREGA in these 330 districts. In the
Outcome Budget, it has been stated that all the remaining districts of
the country will also be brought in the ambit of the Act with effect
from April, 2008. The statutory commitment to cover all the districts
of the country within five years of the implementation of the Act, has
thus been fulfilled.

3.3 The NREGA is a demand-based programme, hence,
requirement of funds and employment generation will depend on
demand for work. The financial outlay (B.E.) under NREGA for
2008-2009 is Rs. 16,000.00 crore.

34 Since the demand for employment generation is based upon
opening works, there has been a major emphasis on preparing a shelf
of projects at the village level to be kept ready in advance with a
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view to ensuring greater transparency in wage employment. Instructions

have been issued to States to make arrangements for payment of

workers through Banks and Post Office accounts.

Major Initiatives

3.5 For better and effective implementation of the NREGA, major

initiatives that have been taken or proposed to be taken up are as

follows:

(i)

(ii)

(iii)

(iv)

Evaluation studies have been undertaken by the Ministry
through independent research institutions from the very
inception of the programme in all the major States so that
mid course correction could be effected. These studies have
been undertaken on different aspects of the programme from
field level fidelity to process and legal provisions,
establishment of management systems and processes and
impact on migration, wages and productivity. All these
studies have shown that NREGA has been able to make
positive dent in overall quality of life of the rural poor.
There has been significant increase of persondays generation,
SC/ST share and also women workforce participation ratio
per district as compared to erstwhile wage employment
programmes. Systematic and process level shortcomings have
also been pointed out. It has been shared with respective
States for remedial action.

Posting of dedicated key functionaries like Gram Rozgar
Sewaks at Gram Panchayat, Programme Officers at block
level and technical persons have been given high priority.

Greater transparency in wage disbursement has been
introduced by payment through Bank/post offices by
opening of savings bank account: Andhra Pradesh, Karnataka
and Jharkhand have started disbursing through Bank/post
offices. This will be extended to all the States in due course.

Creation of Assets: Amendment to Schedule I, Para I now
permits provision of irrigation facility, horticulture plantation
and land development facilities on land owned by
households belonging to SC and ST or to BPL families or
to beneficiaries of land reforms or to the beneficiaries of
IAY .
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v)

(vi)

(vii)

(viii)

Action has been taken to fully operationalise comprehensive
MIS developed for online monitoring and management, data
transparency and free public access to all information on
NREGA.

Knowledge Network: Nreganet is the knowledge sharing
initiative introduced by the Ministry to help in lateral
transfer of local solutions.

Strengthening Monitoring through institutional appraisals:
Institutional appraisal is being encouraged through quarterly
district appraisals by empaneled institutions. Key parameters
will be reviewed to ensure regular, recurrent monitoring of
the field process and follow up on issues highlighted in
previous visits.

Greater focus on capacity building of community for Social
Audit, training of Vigilance and Monitoring Committees
(V&MC) for effective vigilance and accountability.

(ii) Enhancement in allocation

3.6 The following information with regard to the status of
implementation of NREGA have been given in Outcome Budget:

S.No. 2006-2007 2007-2008 (as on
31 December 2007)
1 2 3 4
1. Total allocation Rs. 11,300 crore Rs. 12,000 crore (for 330 districts)
(For 200 districts) during 2007-08
Rs. 16000 crore (for about 600
districts) during 2008-2009
2, Job Cards issued 3.78 crore 598 crore
3. Employment Demanded by 212 crore 261 crore
Households
4, Enhancement in number of 130 districts (35 per cent) during 2007-
districts 2008 and about 270 districts (81.81 per
cent) during 2008-2009
5 Percentage enhancement in 6.1 per cent hike over 2006-2007
allocation allocation in 200708 and 33.33 per
cent hike over 2007-08 allocation in
2008-09
6. Employment provided to 210 crore 2.57 crore
households
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7. Mandays (in crore)
SC
ST
Women
Others
TOTAL (In crore)

2295 (25.35 per cent)
32.98 (36.44 per cent)
36.79 (40.65 per cent)
3456 (38.18 per cent)

90.50

7. Total available fund (including ~ Rs. 12073.55 crore
opening balance for current year)

8. Expenditure

9. Unspent balance

10. Works in progress

Works completed

Total Works Taken-up

8823.35 crore

3250.20 crore
(2692 per cent)

4.48 lakhs
3.87 lakhs

8.35 lakhs

23.29 (27.23 per cent)
2656 (31.06 per cent)
37.72 (44.11 per cent)
35.67 (41.71 per cent)
85.51

15082.03 crore

9105.74 crore

5976.29 crore (39.62 per cent)

8.60 lakhs
3.72 lakhs

12.31 lakhs

3.7 As per the written replies furnished by the Department, the
allocation for SGRY during 2007-2008 is Rs. 3,800 crore including the
cash and food component. With effect from 1 April, 2008, the districts
covered under SGRY will be subsumed into NREGA.

3.8 As per the written replies furnished by the Department, the

amount proposed by the Department and amount agreed to by the
Planning Commission, since its inception is as under:

Year Amount proposed by Amount agreed to
the Department by the Planning
Commission
2006-07 18169.00 11300.00
2007-08 14463.00 12000.00
2008-09 20000.00 16000.00

3.9 When asked that, while the hike in

the number of districts

proposed to be covered has been 81.81 per cent during 2008-2009,
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why the enhancement during 2008-2009 has been only 33.33 per cent,
the Department in their written replies have stated that:

It has been rightly pointed out that there is an enhancement of
only Rs. 4,000 crore in the allocation of NREGA for the year
2008-2009 over the last year. The Ministry under its Annual Plan
proposal for 2008-09 had projected the requirement of Rs. 20,000
crore since all the remaining districts with rural areas will come
under the ambit of NREGA w.e.f. 1 April, 2008. This projection
was based on an estimate of employment demand of 4 crore rural
households. Out of this projected requirement, an amount of
Rs. 16,000 crore has been provided at the BE stage. Since, NREGA
provides legal guarantee of wage employment of 100 days to every
rural household on demand and thus is demand driven
programme, additional requirement would be raised through
Supplementary Demand for Grants .

3.10 The Department have informed that the funds that could not
be released by the Ministry to the districts under NREGA in a
particular year have to be transferred in the National Fund under the
public account to give it non-lapsable character. While emphasizing
the need for having some reserve in the National Employment
Guarantee Fund, the Secretary during the course of oral evidence
submitted as under:

At present, we do not have any reserve or any buffer in this
National Employment Guarantee Fund which has been created
under the Act. We feel that at least Rs. 4,000 crore buffer should
be there for a programme which is going to run in 600 districts
where there may be a drought, where there may be certain
exigencies, etc. To smoothen out, we need something like
Rs. 4,000 crore buffer in the reserve under the National
Employment Guarantee Programme. This is the second point.

3.11 The Committee note that NREGA is proposed to be covered
in all the 600 districts with effect from 1 April, 2008, thus raising
the number of districts covered from 330 to about 600. Although the
number of districts covered under NREGA during the year 2008-09
would be almost double that of districts covered during the previous
year, the allocation has been enhanced by only Rs. 4,000 crore i.e.
33.33 per cent. Further, the Committee find that SGRY, which was
being implemented in the districts not covered under NREGA during
the year 2007-08 would be subsumed in NREGA. If the allocation
made under NREGA and SGRY taken together during the year
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2007-08 is taken into consideration, the total amount for that year
comes to Rs. 15,800 crore. Thus, the net addition under the
Employment Guarantee Scheme during 2008-09 would be of
Rs. 200 crore only. Further, the Secretary during the course of oral
evidence has also emphasized on the creation of some sort of reserve
fund under the National Employment Guarantee Programme. The
Committee fully agree with the need for a Reserve Fund so that the
additional allocation can be made immediately to the districts affected
by the natural calamities like drought, flood or due to certain
exigencies. The Department, in this regard, had projected the
requirement of Rs. 20,000 crore during the year 2008-09, based on an
estimate of employment demand of 4 crore rural households, which
is quite justified. The Committee do not understand how the
Department are going to meet the financial requirements if all the
anticipated number of 4 crore rural households demand work for
the minimum period of 100 days as stipulated in the Act. In view
of this, the Committee strongly recommend that Rs. 20,000 crore
should be provided under NREGA during the year 2008-09 so that
the Department do not have to depend on the Supplementary
Demands for Grants for implementing such a vital programme.
Besides, an appropriate amount for having a Reserve Fund, as
explained above, should also be allocated in addition to Rs. 20,000
crore as requested for by the Department. The concerns of the
Committee in this regard should be conveyed to the Ministry of
Finance/Planning Commission.

3.12 The Committee find from the data made available by the
Department that during the year 2007-08, 5.98 crore job cards were
issued. Out of these, employment was demanded by 2.61 crore
households and employment provided was to 2.57 crore households.
The Committee note that although there is not much difference
between the number of families who demanded employment and
those who were provided employment, there is a huge difference
between the families who have been issued job cards and families
provided employment. In this regard, further analysis of the data
indicates that during the year 2006-07, 3.78 crore job cards were issued
and 2.12 crore families demanded employment. During the year 2007-
08, while the number of job cards issued has increased considerably
to 5.98 crore, there is not much enhancement in the number of
families, who have demanded employment. This trend needs to be
analysed carefully by the Department and the required steps taken
accordingly. The Committee would like to have the reaction of the
Department in this regard.
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3.13 While appreciating the fact that NREGA is a demand-driven
scheme and the State Government is bound to provide employment
to a family who demands employment, the Committee feel that there
may be compelling reasons as to why people are not demanding
work even when the job cards have been issued. One of the basic
reasons in this regard may be people preferring for wage employment
elsewhere, where the wages may be much more. The Department
have to analyse the reasons State-wise for families not demanding
work after getting the job cards ready. The Committee may be kept
apprised about this. The Committee further note that during the
year 2007-08 out of 2.57 crore households who have been provided
employment under NREGA, 9,55,025 families could complete 100 days
of employment. In five States viz. Arunachal Pradesh, Manipur,
Mizoram, Nagaland and Tripura, no family could complete 100 days
of employment. In the progressive State like Kerala where wage
rate is Rs. 125 per day, only 959 labourers could complete 100 days
of employment. In Gujarat 1104 persons could complete 100 days of
works. The Committee feel that the aforesaid data should be carefully
analysed to know the State specific reasons for not demanding/
providing 100 days of employment under NREGA in various States.
The Committee may also be kept apprised about the concrete action
taken in this regard.

3.14 The Committee further note that the overall involvement
of women under NREGA is 42 percent. During the year 2007-08,
5629822 women were provided employment under NREGA. The
Secretary has informed that in Tamil Nadu the percentage of
involvement of women is much higher ie. 82 percent whereas in
West Bengal and Uttar Pradesh only 20 per cent women have been
provided employment. In Arunachal Pradesh out of 29180 households
provided employment not even a single woman was involved. The
Committee feel that such a trend of high percentage of involvement
of women in some States like Tamil Nadu and very low percentage
of involvement in other States like West Bengal and Uttar Pradesh
particularly Arunachal Pradesh where not a single woman has opted
for employment, should be studied and the reasons for low
participation of women in some of the States probed. The desired
action should be taken accordingly, so that the target of involvement
of at least one-third of the women beneficiaries is achieved in all
the States.

(ii) Awareness and applicability of the scheme in districts

3.15 The Department have informed that NREGA is applicable in
the rural areas as defined in Section 2 (o) of the Act which states
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rural areas means any area in State except those areas covered by any
urban local body or a Cantonment Board established or constituted
under any law for the time being in force . When a district is notified
to be covered under the Act, NREGA becomes applicable to its entire
rural area covering all Panchayats, Blocks etc.

3.16 The Committee during the study-visits to various backward
districts of the country have noticed that people are not aware that
NREGA is applicable only in rural areas. They presume that the scheme
is applicable in the entire district, irrespective of urban or rural area.
Even the advertisements in the print and electronic media give the
impression that NREGA is applicable in all parts of the country. Proper
publicity in this regard is also not given.

3.17 When asked what measures are being taken by the
Department to remove the aforesaid confusion, the Department have
stated that the observations have been noted. When a district is
notified to be covered under NREGA, the Act becomes applicable to
its entire rural area covering all Panchayats, Blocks etc. Notification
dated 28 September, 2007 notifying the names of the districts to be
covered under NREGA w.e.f. 1 April, 2008 clearly stipulates this aspect.
However, it would further be brought to the notice of the public
through IEC campaign.

3.18 The Committee note that NREGA is applicable only in the
rural areas of the country. However, general public are not aware of
this aspect. Even the advertisements in the electronic and print media
do not mention this and give the impression that NREGA is
applicable in the whole district, irrespective of urban or rural area.
Rural Areas have been defined under Section 2(o) of the aforesaid
Act as rural areas in any State except those covered by any urban
local body or a Cantonment Board established or constituted under
any law for the time being in force. There is a massive campaign by
the Department that NREGA is going to cover the entire country
w.e.f. 1 April, 2008. However, the advertisements are creating more
confusion than dispensing information. The expectations of the
people coming across such advertisements might rise and they would
be disappointed when they come to know that the scheme is not
applicable in their area. The Committee even during their study
visits to various backward districts of the country has come across
such complaints. The Committee desire that proper publicity in this
regard be given to remove confusion among the people about the
applicability of the scheme.
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(iii) Registering format for receipt of applications

3.19 The Committee during study-visit to various backward
districts of the country noticed that, there was no proper system of
acknowledging receipt of applications from willing job applicants.
People complained that the Gram Pradhan/Officers only received
applications when work was available with them. If no work was
available, the applicants were turned away. In most of the cases, the
Gram Pradhan/Officers did not even indicate the date of receipt on
the applications. The applicants did not know in which format they
should apply and to whom they should apply. They did not even
know that the Gram Pradhan or the concerned Officer was even
required to acknowledge their application.

3.20 When asked what concrete measures have been devised by
the Department to ensure that applicants are not turned away and
they get proper receipt of their applications, the Department have
furnished that Ministry of Rural Development have standardized the
formats for application for employment from registered job card holders
and issuance of dated receipts which are being incorporated in the
revised operational guidelines for NREGA. Further, the Ministry are
closely monitoring deployment of key personnel in the States
particularly Gram Rozgar Sevak at Gram Panchayat level who is
responsible for receiving applications and issue of dated receipts. Full
operationalization of MIS for NREGA will capture this aspect. The
awareness among the villagers is also being created through intensive
IEC activities involving civil societies.

3.21 The Committee note that there is no proper system for
acknowledging the receipt of applications from willing job applicants
under NREGA. The Department have stated that there are
standardized formats for demanding employment under NREGA and
the Gram Rozgar Sevak at Gram Panchayat level is responsible for
receiving applications and issue of dated receipts. However, the
ground reality is quite different. As reported to the Committee during
their study visits to various backward districts of the country, some
of the Gram Pradhans and the concerned officers were receiving
applications only when work was available with them. If no work
was available, the applicants were turned away. Even if the
applications were received, the Gram Pradhan or the officers were
not indicating the date of receipt on the applications. Most of the
applicants in the rural areas are illiterate unskilled labourers who
are not aware of the prescribed format. They are even not aware as
to whom they should apply. The Committee express their
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apprehension that such an attitude on the part of Gram Pradhans or
Officers suppresses the demand for employment which is not in the
spirit of NREGA. People cannot be denied the right to work under
NREGA. Neither can any constraint of resources be cited by the
Government as an excuse for not providing work under NREGA.
The Committee feel that the existing system of acknowledging
applications is not foolproof. The Department should devise
machinery that ensures transparency and roots out corruption in the
receipt of applications. The Department should look into the
possibility of entrusting the task of receipt of applications also to
any other Department of the State Government or active NGOs of
the area who can forward the applications to the concerned Gram
Panchayat or Officers. Besides, massive publicity should be given to
spread awareness among people about the provisions of the
programme.

(iv) Wages being paid under NREGA

3.22 Section (6) of the National Rural Employment Guarantee Act,
2005 provides as following:

6. (1) Notwithstanding anything contained in the Minimum
Wages Act, 1948, the Central Government may, by notification,
specify the wage rate for the purposes of this Act:

Provided that different rates of wages may be specified for
different areas:

Provided further that the wage rate specified from time to time
under any such notification shall not be at a rate less than sixty
rupees per day.

(2) Until such time as a wage rate is fixed by the Central
Government in respect of any area in a State, the minimum wage
fixed by the State Government under section 3 of the Minimum
Wages Act, 1948 for agricultural labourers, shall be considered as
the wage rate applicable to that area.

3.23 The Department have informed that the Central Government
have so far not fixed wages under NREGA in respect of any of the
States. Therefore, wages are being paid under Act as per the provisions
of Section 6(2) of the Act.

3.24 Further the Department have informed that under NREGA,
wages can be paid either on task rate basis or time rate basis. Under
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the system of task rate basis, the out turn of a worker is measured
and wages are paid to the workers in accordance with the out turn
norms fixed by the State Governments. Topography of the area happens
to be a key factor in this fixation. Thus, formulating schedule of rates
is the responsibility of the States. However, the directives have been
issued in this regard to the States clarifying that Schedule of Rates
(SoRs) of various executing agencies for similar nature of activities
and out puts in the same area must be same. States have also been
asked to get these SoRs notified by the competent authority of the
State as SoRs would have horizontal application across the
Departments/ agencies. The Ministry are commissioning a professional
study on the issue of Schedule of Rates in order to arrive at a fair and
reasonable system of assessment of works under NREGA taking into
account diverse factors such as age sex health profile of workers,
type of work and geomorphological conditions that affects productivity
of the worker.

3.25 When asked about the number of States, which have
undertaken the time and motion study for measurement of work, the
Department have informed that so far six States viz. Andhra Pradesh,
Tamil Nadu, Bihar, Gujarat, Orissa and West Bengal have done time
and motion study.

3.26 As regards the rate of wages paid in different States, the
Department have furnished the information which has been given at
Appendix-V. It can be seen from the Appendix that there is large scale
disparity in the wages being paid in different States. The lowest wage
is being paid in Gujarat ie. Rs. 50 and the maximum in the State of
Kerala at the rate of Rs. 125 per day. The Secretary, during the course
of oral evidence, has informed that after the implementation of NREGA,
some of the States have revised minimum wages. In Uttar Pradesh,
the minimum wage has been revised to Rs. 100, in West Bengal the
wage has been revised from Rs. 64 to 70 and in Bihar Rs. 68 to
Rs. 77. The Committee during the study visits have noticed that in
some of the States, wages were being paid both on the basis of task
rate and time rate basis.

3.27 When asked whether the wages can be paid both at piece
rate and time rate at the same place of work, the Department have
informed that wages can be paid either on time rate basis or piece
rate basis for a given work. It cannot be paid on both bases for the
same work and workers working on one work cannot be paid on the
basis of different systems. Further, the Committee during the study
visits to various backward districts have also found that at some places
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where wages are being paid on the time rate basis, labourers are
getting lesser than the minimum wage.

3.28 The sub-Committees of the Standing Committee on Rural
Development have undertaken study visits to various backward
districts in the States of Assam, West Bengal, Uttar Pradesh, Madhya
Pradesh, Andhra Pradesh, Karnataka, Rajasthan, Gujarat, Maharashtra,
Bihar, Jharkhand and Orissa during the years 2006, 2007 and 2008.
During the aforesaid study visits, the Committee have noted various
discrepancies with regard to the system of wages under NREGA.
There is a large-scale disparity in the rate of wages being paid in
various States, which is reflected in the information furnished by
the Department. The lowest wage is being paid in the State of
Gujarat at the rate of Rs. 50 per day and maximum wage in Kerala
at the rate of Rs. 125 per day. The Committee appreciate the fact
that with the implementation of NREGA, some of the States have
revised the minimum wages. It is a matter of concern that a
progressive State like Gujarat has not so far revised the minimum
wage rate, which is being paid at the lowest rate of Rs. 50 per day.
The Committee feel that the low rate of wages may be the main
reason for labourers preferring to work in private works where the
wage rate may be much higher. Perhaps this may be the main reason
for the difference between the job cards issued and employment
provided. While acknowledging the fact that the minimum wages
are fixed by the various State Governments under the Minimum
Wages Act, 1948 for agricultural labourers, which are at present
applicable in the case of NREGA, the Committee would like to
recommend that the State Governments which are paying very low
wages, particularly, Gujarat, which has the lowest wage rate of
Rs. 50 should be persuaded to increase the wage rate.

3.29 The Committee, further note that as per the Schedule I,
wages under NREGA can be paid either on the basis of a person
working for 7 hours or on the quantity of work according to the
Schedule of rates fixed by the State Government for different types
of work every year in consultation with the State Council. The
Committee during the study visits have noted that at some of the
places both the criteria i.e. time rate and task rate are being followed.
Further, the labourers are getting lesser than minimum wages where
the task rate criteria is being adopted. The Committee would like
that the Department should undertake an independent study to find
out the problems being faced in different States particularly with
regard to payment of wages. Besides, the discrepancies noted by the
sub-Committees of the Committee as pointed out above should be
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taken up with the concerned State Governments and the Committee
apprised about the action taken in this regard.

3.30 The Committee appreciate the steps taken by the Department
for payment of wages either through Banks or Post Offices. The
Committee are happy to note that in the States of Andhra Pradesh,
Jharkhand, Karnataka, Bihar, Kerala, Tamil Nadu, West Bengal and
Madhya Pradesh wages are being paid either through Bank or Post
Offices. This system is more transparent and less prone to corruption.
The Committee desire that similar steps be taken-up in other States
for payment of wages through Post Offices or Banks. However, the
Department should take up the matter with Banks and Post Offices
for ensuring that wages are paid on weekly basis as provided in the
Act.

3.31 The Committee find that the Ministry are commissioning
a professional study on the issue of Schedule of Rates in order to
arrive at a fair and reasonable system of assessment of works under
NREGA taking into account diverse factors such as age, sex, health
profile of workers, type of work and geomorphological conditions
that affects the productivity of the worker. The aforesaid study should
be commissioned expeditiously. The various discrepancies as noted
during the study visits undertaken by the sub-Committees, the details
of which are given above should be considered carefully and
included in the terms and reference of the aforesaid study. The
Committee further find that six States viz. Andhra Pradesh, Tamil
Nadu, Bihar, Gujarat, Orissa and West Bengal have already
undertaken time and motion studies. The outcome of these studies
should be analysed carefully so as to arrive at a scientific system for
calculation of wages. The Committee may also be apprised of the
action taken in this regard.

(v) Wage & Material Ratio

3.32 The Committee during their study visit to various backward
districts of the country there was strong demand for revisiting the
60:40 wage and material component under NREGA. In this concern,
the Department have clarified that the aim of NREGA is to provide
for enhancement of livelihood security of the households in rural areas
of the country by providing at least 100 days of guaranteed
employment to every household in a financial year for doing unskilled
manual work on demand. Besides providing employment, the act is
also aimed at creating durable assets to strengthen the livelihood
resource base of the rural poor. The works permissible under the Act
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are labour intensive and at the same time address causes of chronic
poverty like drought, deforestation, soil erosion etc. so that the process
of employment generation is on a sustainable basis. Therefore, in order
to achieve the objectives of the Act, it has been provided in para 9 of
the Schedule I of the Act that the cost of material component of projects
including the wages of the skilled and semi-skilled workers taken up
under the Scheme shall not exceed 40% of the total project costs.

3.33 The representatives of the Department during the course of
evidence stated that the 60:40 wages & material ratio has to be
maintained at district level and not at individual level. The
Committee are of the view that the people at the ground level may
not be aware of the aforesaid provision. In view of this, the
Committee recommend that the implementing agencies at the district
level and Panchayati Raj institutions involved in the implementation
of works should be properly informed about this provision.

(vi) Payment of Unemployment Allowance and maintenance of shelf
of projects

3.34 The Act provides a legal guarantee to provide employment
for at least 100 days to all the persons demanding work within
15 days. However, during 2006-2007 employment was demanded by
2.12 crore households but employment was provided to only 2.10 crore
households while during 2007-08(as on 31.12.07) employment was
demanded by 2.61 crore households but was provided to only
2.57 households.

3.35 When asked whether unemployment allowance was paid to
the 0.02 Crore households who had demanded work but could not be
provided work during 2006-2007, the Department have stated that there
is always a gap between the number of households demanded
employment and number of households provided employment.
Unemployment allowance becomes payable in case a job seeker is not
provided employment within 15 days of receipt of his application
seeking employment or from the date on which the employment has
been sought in case of an advance application, whichever is later.
Government of Madhya Pradesh has reported to have paid a total of
Rs. 475386 to 1574 applicants as unemployment allowance in Barwani
district. Unemployment allowance has also been paid in Bolangir district
(Mirdhapalli Gram Panchayat in Bolangir block) and Navrangpur
district (Block Tentulikhunti) of Orissa. The State Government is also
in the process of paying unemployment allowance in Kalahandi district
of Orissa in Gopinathpur Gram Panchayat of Rampur block and
Giginda Gram Panchayat in Narala block. Unemployment allowance
to 63 numbers of job seekers of Khundiaguda village under
Tentulikhunti G.P under Tentulikhunti block of Nawarangpur distt.
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has been paid. Payment of unemployment allowance has not been
reported by any other State

3.36 The Committee find that as per the reports available with
the Department, unemployment allowance has been provided to
1574 applicants by the Government of Madhya Pradesh. Besides, the
Government of Orissa has also paid unemployment allowance in
various districts. While appreciating the fact that some of the State
Governments have provided unemployment allowance to the
labourers, who could not be provided employment within 15 days
of the application, the Committee would like to be apprised about
the specific reasons for such State Governments for not being able
to provide employment on demand so as to take corrective measures
in this regard.

3.37 The Committee feel that one of the reasons for inability to
provide employment to the applicants in the aforesaid cases may be
due to the non-availability of works in that area. The Committee
note that the major works being undertaken under NREGA are the
works related to water conservation and road works. Such type of
works requires huge area to dig the earth and prepare for the water
conservation and ponds etc. Such works may not be available in all
areas, keeping in view the topography of that particular area. Besides,
after deepening of few water bodies and construction of kutcha
roadwork the saturation point may be reached in that area. Further,
the Committee have their apprehension that these works may not
provide 100 days of employment to a family in a year. The Committee
feel that the Department have to give a re-look at the list of works
and take decision on allowing certain other works which at present
are not permissible under NREGA. Besides, some sort of flexibility
should be provided to the State Governments to identify works,
keeping in view the geographical conditions of that area. In this
regard, the Committee would also like to recommend that the State
Governments should be ready with Scheme Bank so that work are
always available when the demand for employment comes.

(vii) Durability of assets created under NREGA

3.38 The NREGA aims at creating durable assets while
strengthening the livelihood resource base of the rural poor and in
that context the Act permits up to 40 per cent of the total cost as
material component. Monitoring at the level of Gram Sabha and
Panchayat has been provided to ensure creation of good quality assets.
Targets have also been prescribed at different levels for inspection of
works. Technical staff including engineers as well as other concerned
line departments and agencies is also involved while executing works
and the local conditions of the area are kept in view and works
designed accordingly to ensure creation of durable assets. Physical
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improvement envisaged (land/water conservation etc.) has been
quantified. Technical expertise in designing works and supervising has
been made available at the Block and sub Block levels. States have
also deployed additional technical personnel, using professional
institutions, creating a panel of experts.

3.39 The Committee further find that the main works being
undertaken under NREGA are water conservation works like
construction and deepening of ponds and kutcha road works. In the
States like Bihar, such works are washed away every year due to
frequent floods. While appreciating the fact that the main objective
of NREGA is to provide employment, the Committee feel that there
is an urgent need to ensure that the assets created under the Act are
durable. The Government have to think over this aspect. The works
being done under NREGA can be dovetailed with some other
schemes for instance, kutcha road works being undertaken under
NREGA can be dovetailed with Central/State Schemes for making it
durable. In this regard, the sub-Committee of the Committee during
the study visits have found that there was resistance from the officials
in this regard. The Committee, however, feel that there is an urgent
need to evolve some sort of mechanism whereby the works created
under NREGA are of quality and durable. As such, the matter
regarding dovetailing of NREGA works with other Central/State
works should be considered in consultation with the State
Governments. The Committee should be apprised about any concrete
action taken in this regard. The Department should take action on
the suggested lines and inform the Committee accordingly.

B. Swaranjayanti Gram Swarozgar Yojana (SGSY)

3.40 The Swaranjayanti Gram Swarozgar Yojana (SGSY) is a major
self-employment programme for the rural poor under implementation
since 1 April, 1999. The SGSY is a holistic programme covering all
aspects of self-employment such as organization of the poor into Self
Help Groups (SHG), training, credit, technology infrastructure and
marketing. The basic objective of the scheme is to provide assistance
to the rural poor through Bank credit and Government subsidy to
acquire an income-generating asset.

3.41 Assistance to individual Swarozgaris or Self Help Groups is
given in the form of subsidy by the Government and credit by the
Banks. Subsidy under the SGSY is uniform at 30 per cent of the project
cost, subject to a maximum of Rs. 7,500.00. In respect of SCs/STs and
disabled persons, the subsidy is 50 per cent of the project cost, subject
to a maximum of Rs. 10,000. For groups of Swarozgaris (SHGs), the
subsidy is 50 per cent of the cost of scheme, subject to per capita
subsidy of Rs. 10,000 or Rs. 1.25 lakhs, whichever is less. There is no
monetary limit on subsidy for irrigation projects. Subsidy is back-ended.
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3.43 When asked about the reasons for underspending of Rs. 300.35
crore i.e. 17.42 per cent of the total outlay during the year 2006-07 and
the reasons for utilizing only 56.02 per cent of the total outlay during
the year 2007-08, the Department have informed that the performance
of the scheme varies from State to State. Further, when asked about
the mismatch between the physical and financial achievement during
the aforesaid year 2006-07 whereby 155.07 per cent of the physical
targets could be achieved with 82.58 per cent of the allocation, the
Department have informed that the physical targets are fixed on the
basis of total available subsidy and the stipulated subsidy amount as
per SGSY guidelines. The mismatch between physical achievement and
the financial resources utilised is due to under-financing by the Banking
sector due to which the per capita subsidy flow to Swarozgaris is less
than the stipulated amount.

(i) Credit Mobilisation

3.44 The statements indicating the credit disbursed under SGSY
during the years 2006-07 and 2007-08 are given at Appendix-VI & VII
respectively. As per the information furnished by the Department
regarding State-wise performance of various Banks on credit
disbursement, out of total credit target of Rs. 3,74,355.30 lakh, only
Rs. 1,87,503.61 lakh could be achieved during the year 2007-08, which
constitutes approximately 50 percent of the targets set under SGSY.
During the year 2006-07, the credit achievement was 79.86 per cent.

345 It could be seen from the Appendix VI that the credit
disbursed in 8 States/UTs viz. Arunachal Pradesh, Manipur, Meghalaya,
Mizoram, Nagaland, A&N Islands, D&N Haveli and Lakshadweep
during the year 2006-07 is below 40 per cent. In A&N Islands and
Daman & Diu, the achievement is nil . During the year 2007-08, the
credit disbursement in 14 States/UTs viz. Arunachal Pradesh, Jharkhand,
Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, West Bengal,
A & N Islands, Daman & Diu, D&N Haveli, Lakshadweep and
Pondichery is even less than 25%. In Nagaland, Manipur, A&N Islands,
Daman & Diu, D&N Haveli, the achievement is nil .

3.46 The reasons for non-achievement of credit targets, as furnished
by the Department, are as under:

(a) Inadequate physical outreach of Banks (30,000 Commercial
Bank Branches in 6 lakh villages). There are about 375 under
Banked districts in the country;

(b) Lack of motivation among Bankers.
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(c) Cumbersome Banking procedures and formats;

(d) Submission of inadequately documented and unviable
projects to Banks;

(e) Shortage of well trained and dedicated staff in DRDAs.
(about 40% vacant posts in DRDAs);

(f) Lack of coordination by DRDAs and blocks with Bankers at
block and district levels; and

(g) Inadequate capacity building and training of SHG members
leading to low creditworthiness in front of Bankers.

3.47 The Ministry have created marketing infrastructure at
Pragati Maidan, Rajiv Gandhi Handicrafts Bhavan and Dilli Hatt at
Pitam Pura in Delhi in order to assist the BPL Swarozgaris to showcase
and market their products. The Department have informed that the
marketing efforts would be strengthened further. Efforts are being made
by the Department to universalize Self Help Groups Movement by
covering at least one member of each rural poor family. SHG movement
is further being strengthened by federating the groups at the village,
block, district, State and National Levels.

3.48 Regarding the creation of marketing infrastructure, the
Committee in their Twenty-ninth Report had observed that:

All State Headquarters should have one dedicated marketing
complex for rural products particularly for artisans which can be
extended to cover all the districts in a time bound manner. The
Committee find that at the National level, there is no agency
that can exclusively handle the marketing aspects of the rural
products in a systematic and sustainable basis connecting all Self
help Groups with domestic and international markets. It is a
task that is not being addressed institutionally by the Department
at present. There is an urgent need for creating a dedicated
National Marketing Agency for providing professional marketing
support to products of Self Help Groups and act as a facilitator.
The Committee recommend to the Government to consider setting
up of the aforesaid National Marketing Agency .

3.49 The Department in the action taken reply have submitted as
under:

Permanent marketing infrastructure facilities are already
sanctioned for 10 States as Special Projects under SGSY. The
proposals from four more States are under consideration for the
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sanction of permanent marketing infrastructure. The Hon ble
Minister (RD) has requested the remaining 19 States/UTs where
such facilities are not available to provide land free of cost and
send proposals for financial assistance for creating permanent
marketing infrastructure. The proposal to set up a new National
Rural Products Marketing Agency has been sent to the Ministry
of Finance for approval.

3.50 The rapid growth momentum in the Indian economy has
created several high rise sectors like textile, construction, retail,
hospitality, automobile and ancillaries etc. wherein there is a huge
demand for labour specially at the lower end of skill base. BPL rural
youth are unable to capture these opportunities since they are not
having the requisite minimal skills. Keeping in view this objective, a
special pilot project titled Placement Based Skill Development was
initiated in the year 2005 and based on the encouraging results of the
pilot project, the Ministry of Rural Development are currently
implementing 9 placement based skill development projects with a
total cost of Rs. 115 crore covering 2.33 lakh beneficiaries across the
country. Under this scheme so far 21,800 beneficiaries have been trained
and 16,400 have been provided placement. It is proposed to give further
thrust to the skill development of BPL youths enabling them to earn
decent livelihood.

3.51 The Finance Minister in his speech on Budget (2008-09) has
stated that the Life Insurance Corporation of India (LIC) runs the
Janashree Bima Yojana and offers life and permanent disability cover
to people in 44 categories. One of the categories is Self Help Groups
(SHGs), but only 35,000 SHGs have been covered so far. The Finance
Minister has stressed to give special attention to SHGs considering the
fact that there are over 30 lakh SHGs credit-linked to Banks. LIC has
been asked to rapidly scale up the scheme and cover all women SHGs
that are credit-linked to Banks. Since one-half of the premium is
subsidized through the Social Security Fund, the Finance Minister has
proposed to contribute Rs. 500 crore to the corpus of the fund with
the assurance that annual contributions will be made as the scheme is
scaled up.

(ii) Financial Inclusion

3.52 The Finance Minister in his speech on Budget (2008-09) has
stated that he propose to accept two recommendations of the
Committee of Financial Inclusion as given under:

(i) to advise Commercial Banks, including RRBs, to add at least
250 rural households accounts every year at each of their
rural and semi-urban Branches; and
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(i) to allow individuals such as retired Bank officers,
ex-servicemen etc. to be appointed as business facilitator or
business correspondent or credit counsellor.

3.53 The Finance Minister has further stated that Banks will be
encouraged to embrace the concept of Total Financial Inclusion. The
Government will request all scheduled Commercial Banks to follow
the example set by some public sector Banks and meet the entire
credit requirements of Self Help Groups members, namely, (a) income
generation activities, (b) social needs like housing, education, marriage
etc. and (c) debt swapping.

3.54 The Committee are perturbed to note that only fifty per
cent of the credit targets under SGSY have been achieved during
the year 2007-08. During the year 2006-07, 79.86 per cent of the targets
for credit disbursment could be achieved. Further during the year
2007-08, as on January 2008, the credit disbursement in 14 States/UTs
viz. Arunachal Pradesh, Jharkhand, Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim, Tripura, West Bengal, A&N Islands, Daman &
Diu, D&N haveli, Lakshadweep and Pondichery was less than even
25 per cent. In Nagaland, Manipur, A&N Islands, Daman & Diu,
D&N Haveli, the achievement was ‘nil’. During the year 2006-07, the
credit disbursement in nine States/UTs wviz. Arunachal Pradesh,
Manipur, Meghalaya, Mizoram, Nagaland, A&N Islands, Daman &
Diu, D&N Haveli and Lakshadweep was below 40 per cent. In two
Union Territories viz. A&N Islands and Daman & Diu, the
achievement was “nil’.

The Department have requested the Ministry of Finance and the
Reserve Bank of India to take immediate remedial action to improve
the flow of credit under SGSY. The Ministry of Finance have also
taken up the matter of slow progress of Banks in achieving the
credit targets under SGSY with the Chairman and Managing Directors
of all Commercial Banks. The Department have also fixed quarterly
targets for all the States who are further required to fix quarterly
targets for the Banks, which are being monitored regularly. Besides,
the Ministry of Finance have also advised the State Governments to
monitor and review the performance of the Bank Branches more
closely in the meetings of State level Bankers Committee. Despite
all these efforts, the improvement in the flow of credit under SGSY
has been very slow. The Committee find that the shortfall in the
achievement of credit targets under SGSY are attributed to many
reasons which include lack of sufficient Bank Branches and
manpower in rural areas and the improper attitude of Bank officials
working in the rural areas.
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The Committee feel that there is an urgent need for the expansion
of rural Branch network of Commercial and rural Banks. There is
also a need to enhance the staff strength of rural Bank Branches,
especially those with professional and technical skills, who can take
up project appraisal and provide technical guidance to the
beneficiaries under SGSY very effectively. There is also a need for
proper training of Bank officials posted in the rural areas to change
their mindset towards illiterate rural people. The Banking procedures
and formats also need to be simplified for the convenience of the
people. The Committee desire that their concerns be communicated
to the Ministry of Finance and the Reserve Bank of India for taking
immediate remedial action.

3.55 The Committee also feel that the credit disbursement rate
is also affected due to the lack of coordination by DRDAs and blocks
with Bankers at block and district level. There is an urgent need to
have some sort of coordinating mechanism in this regard. The
Committee recommend the Department to take the issue with DRDAs
and Bankers. The Committee may also be kept apprised about the
concrete action taken in this regard.

3.56 While analyzing the data furnished by the Department with
regard to credit disbursement during the year 2007-08, the Committee
note that there is gross mis-match between physical and financial
achievement. During 2006-07, 155.07 per cent of the physical targets
could be achieved with 82.58 per cent of the utilization of the outlay.
The Department have informed that the main reason for the aforesaid
mis-match is due to under-financing by the Banking sector due to
which the per capita subsidy flow to Swarozgaris is less than the
stipulated amount. The Committee find that under financing of the
Swarozgaris render various economic activities being undertaken by
SHGs as non-viable and lead to use of subsidy for non-economic
purposes. The Committee recommend that the Department should
take up the matter urgently with the Banks and take the concrete
action in this regard. The Committee may also be kept apprised in
this regard.

3.57 The Committee note that the Ministry have created
marketing infrastructure at Pragati Maidan, Rajiv Gandhi Handicrafts
Bhavan and Dilli Hatt at Pitam Pura in Delhi in order to assist the
BPL Swarozgaris to showcase and market their products. While
examining the Demands for Grants of the previous year, the
Committee in the 29th Report on Demands for Grants 2007-08 had
recommended for creation of a dedicated National Marketing Agency
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for providing professional marketing support to the products of
Self Help Groups and act as a facilitator. In this regard, the
Department have sent the proposal to the Ministry of Finance for
approval. The Committee had desired the Department to pursue
further with the Ministry of Finance so that the dedicated National
Marketing Agency is set up expeditiously.

3.58 The Department in the action taken reply on the aforesaid
recommendation have stated that the permanent marketing
infrastructure facilities had been sanctioned for 10 States as Special
Projects under SGSY. Besides the proposals from four more States
are under consideration for sanction of permanent marketing
infrastructure. The Department have also informed that the Hon’ble
Minister had requested the remaining 19 States/UTs where such
facilities are not available to provide land free of cost and send
proposals for financial assistance for creation of permanent marketing
infrastructure. The Committee would like the Department to pursue
further with the State Governments so that the marketing
infrastructure is set up expeditiously in all the State headquarters,
which can further be extended to cover all the districts in a time-
bound manner.

3.59 The Committee appreciate the laudable initiative taken by
the Department for launching a pilot project viz. ‘Placement Based
Skill Development” whereby beneficiaries are provided training in
the skills required in the various high rise sectors with the rapid
growth momentum in the Indian Economy. After the skill
development of the trainee, he is also provided placement. The results
of the pilot projects had been encouraging and the Ministry are
currently implementing 9 placement based skill development projects
with a total cost of Rs. 115 crore covering 2.33 lakh beneficiaries
across the country. The Committee further note that so far 21,800
beneficiaries have been trained and 16,400 have also been provided
placement. The Committee while noting the high rate of placement
of the skilled persons would like to recommend to extend the scheme
country-wide so that the BPL youths could be provided training in
various skills which can enable them to earn a decent livelihood.

3.60 The Committee further note that so far overall 35,000
Self Help Groups have been covered under the Janashree Bima
Yojana of LIC. The Finance Minister in his speech on Budget
2008-09 has proposed to contribute Rs. 500 crore to the corpus of the
fund with the assurance that annual contributions will be made as
the scheme is scaled up. The Finance Minister has also stressed to
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give special attention to Self-Help Groups considering the fact that
there are over 30 lakh Self-Help Groups credit linked to Banks. The
Committee would like to be informed about the number of Self-
Help Groups under SGSY who have so far been under the aforesaid
Bima Yojana and the roadmap to cover all the Self-Help Groups by
the aforesaid insurance scheme. The Committee further note that
there is an urgent need to find out and resolve the problems being
faced by the poor in getting the claims from insurance companies
particularly those who have been provided insurance cover under
Janashree Bima Yojana. In this regard, the Committee desire that the
Department should review the position in regard to settlement of
claims of the Self-Help Groups who have been provided insurance
under the aforesaid Bima Yojana so as to understand the actual
position and comment further in this regard.

3.61 The Finance Minister in his Budget Speech has indicated
that Banks would be encouraged to embrace the concept of total
financial inclusion and the Government would request all scheduled
Commercial Banks to follow the example set by public sector Banks
and meet the entire credit requirements of Self-Help Groups
members, namely, (a) income generation activities, (b) social needs
like housing, education, marriage etc., and (c) debt swapping. The
Committee find that SGSY is being implemented through Banks.
Besides under NREGA also the Banks have been involved in the
disbursement of wages to labourers. In addition, Post Offices have
also been involved for the purpose of disbursement of wages to
labourers under NREGA. There is an urgent need to encourage
Banks/Post Offices for total financial inclusion in the areas where
they are involved in the aforesaid Schemes. Besides as stated by the
Finance Minister the Commercial Banks need to be persuaded to
fulfil the social commitment and play a pro-active role not only by
meeting the credit requirement of Self-Help Groups but also by
providing forward and backward linkages and taking care of their
social needs. Such pro-active measures would not only help the
poorest of the poor but also would result in good recovery rate of
the loans advanced by Banks under SGSY and other schemes.

C. Sampoorna Gramin Rozgar Yojana (SGRY)

3.62 The creation of employment opportunities and food security
has been an important objective of the development planning in India.
The relatively higher growth of population and labour force has led to
an increase in the volume of unemployment and under-employment
from one plan period to another. The reason for increase in the volume
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of unemployment may be attributed to relatively less growth of
employment opportunities especially in the unorganized sector. In order
to bridge this gap, the Government of India aim at providing
employment opportunities in the unorganized sector through wage
and self-employment with a focus on reducing unemployment and
under-employment and providing food security against hunger in the
rural areas.

3.63 With the above objective to provide additional wage
employment, infrastructure development and food security in the rural
areas, the Hon ble Prime Minister announced on 15 August 2001,
launching of the Sampoorna Grameen Rozgar Yoajana (SGRY) with an
annual outlay of Rs. 10,000 crores. Accordingly, the Ministry of
Rural Development reviewed the hitherto on-going schemes (the
Employment Assurance Scheme (EAS) and the Jawahar Gram Samridhi
Yojana (JGSY) and merged them with the Sampoorna Grameen Rozgar
Yoajana (SGRY) w.e.f. 25 September, 2001. However, erstwhile
programmes were continued under the umbrella of SGRY for
administrative convenience till 2001-02. The new scheme (SGRY) became
fully operational from 2002-03.

3.64 With the launch of NREGA, SGRY programme in 200 districts
has been subsumed in NREGA from 2006-07 in the first phase. An
additional 130 districts have been subsumed in NREGA in the second
phase of expansion of NREGA in 2007-08 and the programme in the
remaining districts will be subsumed in NREGA with effect from
1 April, 2008.

(i) Foodgrains as part of wages under SGRY

3.65 Distribution of foodgrains as part of wages under the SGRY
was based on the principle of protecting the real wages of the workers
besides improving the nutritional standards of the families of the rural
poor. Foodgrains are to be given as part of wages under the SGRY to
the rural poor at the rate of 5 Kg per manday. Should a State
Government wish to give more than 5 Kg of foodgrains per manday,
it might do so within the existing State allocation (subject to a minimum
of 25% of the wages to be paid in cash). The State Governments and
UT Administrations were free to calculate the cost of foodgrains paid
as part of wages, at a uniform rate which might be either BPL rate or
APL rate or anywhere between the two. The workers were paid the
balance of wages in cash, so that they were assured of the notified
Minimum Wages.
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3.66 In the event of non-availability/inadequate availability of
foodgrains, wages in kind might be less than 5 kg of foodgrains per
manday and the remaining portion might be given in cash. In the
reverse case of less availability of cash, the wages in cash might be
less than 25% and the remaining portion might be given in kind as
foodgrains. However, the norm of minimum 5 kg of foodgrains and
minimum of 25% wages in cash is to be maintained as far as possible.
No additional allocation of cash in lieu of foodgrains was to be made
by the Central Government.

3.67 The physical and financial performance of SGRY during
2006-07 and 2007-08 are as under:

2006-07 Mandays generated Financial Achievement
(in crores) (Rs. in crore)
Target  Achieve- Percentage  Target  Achieve- %
ment ment  achieve-
ment
Cash Component 5013 4241 84.60 3000 3466.99 115.57
Foodgrain Component 1368.37
2007-08 Target  Achieve- Percentage  Target  Achieve- %
ment ments  achieve-
ments
Cash Component 2459 1175 49.78 172346 1198.84 69.56
Foodgrain Component 207654 137654 66.29

(up to Dec, 07)

3.68 When asked why there has been a shortfall in the achievement
of targeted mandays of employment during 2006-2007 and 2007-2008,
the Department have stated that SGRY programme is self-targeting in
nature. As such no specific target under SGRY can be fixed. However,
a tentative national target for generation of employment under SGRY
is calculated based on presumption of labour cost of Rs. 60 while
material cost of Rs. 40 for per manday. These targets are only indicative
in nature and not very specific targets. There are several factors which
affect employment (mandays) generation under the programme such
as minimum wage rate fixed by the States, material cost, availability
of labour intensive works, favourable climate for doing SGRY works,
etc. Further, the employment generation under the programme is also
affected through prevailing market wage rates.
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3.69 When asked about the fate of the works being undertaken
under SGRY after 1 April, 2008 when SGRY would be subsumed into
NREGA, the Department have submitted that the Ministry of Rural
Development have issued instructions on 13 March, 2008 which
stipulates as under:

(iv)

(v)

(vi)

(vii)

The SGRY account will be closed on 31 March, 2008. There
would be a budget head only for the Employment Guarantee
Scheme (EGS);

The unspent amount under SGRY as on 31 March 2008 will
be transferred to Employment Guarantee Scheme (EGS)
account;

All SGRY projects will be closed on 31 March 2008 and no
work would be carried out by following the SGRY processes.
There would be no extension of time under SGRY for
completion of these works beyond 31 March 2008. Closure
means the measurement is complete on as is where is basis
on the cut-off date and physical and financial assessment of
the work completed and the value of work done be made.
On this basis, payments are to be made and works treated
as closed;

Any expenditure incurred from SGRY fund after 31 March
2008 shall be on the State account;

Full details at the time of the closure of the project should
be brought on the record and must be sent to the MoRD;

Those incomplete works which are permissible under
NREGA can be taken as new projects under NREGA, after
following due process of selection of works as laid down in
NREGA. No expenditure is permissible on such works which
were sanctioned prior to 31 March 2008 but have not yet
commenced;

Fresh sanctions for taking of completion of incomplete
permissible works as new projects in NREGA shall be
subject to permissibility of the project under NREGA and
further subject to other terms and conditions;

Each district will have to certify for all such incomplete
SGRY works which are permissible under NREGA that;

The expenditure already incurred is properly accounted;

Work was actually sanctioned within the authorized
allocation of the district;
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(xi) For works, which are not permissible under NREGA, State
may fund this from other available resources of States and
Central Government programmes; and

(xii) States will bear the entire cost of such SGRY works, which
were sanctioned after 31 March 2008, as these are specifically
prohibited.

3.70 The Committee note that while 84.60 per cent of the physical
targets under SGRY were achieved during the year 2006-07, only
47.78 per cent targets were achieved during the year 2007-08. Similarly,
the financial achievement during 2006-07 and 2007-08 was 115.57 per
cent and 66.29 per cent respectively. The Department have indicated
that SGRY is a self targeting programme as such targets are only
indicative and not specific. The Committee note that SGRY would
be subsumed into NREGA with effect from 1 April 2008. As regards
the committed liability with regard to the ongoing works under
SGRY, the Department have informed that the works permissible
under NREGA can be taken up as new projects. As regards the
projects which are not permissible under NREGA, the State
Governments may fund such programmes from other available
sources of State and Central Government programmes. Further, if
State Governments sanction any work under SGRY beyond 31 March,
2008, they would bear the entire cost of the works. While noting the
aforesaid arrangement with regard to the committed liability under
SGRY, the Committee recommend that the Department should
monitor the implementation of the ongoing projects closely so that
the money spent on these projects, particularly the projects which
are not admissible under NREGA is not wasted.

3.71 The Committee in an earlier para of the Report have
observed that Rs. 623.40 crore are lying unspent under SGRY in
various States. Since the SGRY has been subsumed with NREGA
w.e.f. 1 April, 2008, the arrangement made by the Department with
regard to unspent balances is that the amount of Rs. 623.40 crore
would be transferred to Employment Guarantee Scheme Account.
As stated in the earlier para of the Report, the Secretary during the
course of oral evidence has emphasized on creation of a Reserve
Fund of Rs. 4,000 crore under the NREGA, so that additional
allocation can be made immediately to the districts affected by the
natural calamities like drought, floods or due to certain exigencies.
The Committee recommend that the Reserve fund can initially be
started with Rs. 623.40 crore, the amount lying as unspent under
SGRY, pending the proposed additional allocation of Rs. 4000 crore
by the Planning Commission/Ministry of Finance.
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3.72 The Committee further note that under SGRY foodgrains
are to be given as part of wages at the rate of 5 kg per manday.
Should a State Government wish to give more than 5 Kg of
foodgrains per manday, it might do so within the existing State
allocation (subject to a minimum of 25% of the wages being paid in
cash). In the event of non-availability/inadequate availability of
foodgrains, wages in kind might be less than 5 kg of foodgrains per
manday and the remaining portion might be given in cash. In the
reverse case of less availability of cash, the wages in cash might be
less than 25% and the remaining portion might be given in kind as
foodgrains. However, the norm of minimum 5 kg of foodgrains and
minimum of 25% wages in cash is to be maintained as far as
possible. The Ministry of Rural Development release funds for the
foodgrains directly to the FCI at the economic cost and FCI is
required to send bills which are being reimbursed by the Ministry
of Rural Development. Now, SGRY has been subsumed with NREGA.
Further, as per Schedule II of NREGA, the wages may be paid either
wholly in cash or in kind, provided that at least one-fourth of the
wages shall be in cash only. The Committee find that no State is
paying wages in the form of foodgrains. With the recent
unprecedented hike in the prices of foodgrains, the poorest of the
poor are the worst affected. SGRY was providing some sort of food
security to the poor. Since no State Government is actually paying
wages in kind, inspite of there being a provision under NREGA to
pay wages in kind, the Committee feel that the Government have to
think of making some sort of provision on the lines of SGRY so
that some kind of food security can be ensured under NREGA.

D. Rural Housing (Indira Awaas Yojana)

3.73 Housing has now been accepted as a basic human right all
over the world. India with its huge houseless population needs to
make special efforts to eradicate shelterlessness. Since its inception,
Indira Awaas Yojana has been successful in addressing this basic need
of the poor. Now, with the economic progress and growth, it is the
Government s responsibility to ensure that the benefit of growth reaches
to the weaker sections. Enhancing and extending IAY is one area where
the Government are keen to put in resources as other parameters of
Human Development such as education, health and economic
opportunities are bound to improve if a person is assured of dignified
and well sheltered living.

3.74 The Indira Awaas Yojana is a Centrally Sponsored ongoing
programme being implemented throughout the country except Delhi
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and Chandigarh under which financial assistance is provided to
shelterless rural BPL households for construction of their dwelling units.
The funds are shared by the Centre and the States in the ratio of
75:25. However, in the case of Union Territories, 100 per cent assistance
is provided by the Centre.

3.75 In order to impart transparency in the selection process, all
the State Governments have been advised to prepare Permanent IAY
waitlists based on the results of the BPL Census 2002. Such a list is
also to be displayed at a prominent place in every Gram Panchayat.

3.76 The progress under the scheme is monitored both online,
through data entered by the DRDAs every month and also through
monthly progress reports received as hard copies from the State
Governments.

3.77 The Finance Minister during the 2008-09 Budget Speech on
29 February, 2008, announced in the Parliament have proposed
enhancement in the subsidy per unit in respect of new IAY houses
sanctioned after April 1, 2008, from Rs. 25,000 to Rs. 35,000 in plain
areas and from Rs. 27,500 to Rs. 38,500 in hilly/difficult areas. It has
been announced that the subsidy for upgradation of houses will be
increased from Rs. 12,500 to Rs. 15,000. The Secretary during the course
of oral evidence has informed that the Cabinet have approved the
aforesaid proposal. Further, recognizing the need of a beneficiary for
additional funds to complete the house, it has been announced that
the public sector Banks will be advised to include IAY houses under
the differential rate of interest (DRI) scheme for lending up to
Rs. 20,000 per unit at an interest rate of 4 per cent.

3.78 The Department have informed that a draft National Rural
Housing and Habitat Policy has been recently formulated and
circulated to all the stakeholders for their comments.

3.79 As per the Annual Report 2007-08 of the Ministry of Rural
Development, the physical and financial performance of IAY during
2006-07 and 2007-08 are as under:

Physical Performance

2006-2007 2007-2008
Physical Target for the year 15.33 lakh houses 21.27 lakh houses
Houses Constructed 14.98 lakh houses 10.92 lakh houses
Houses under Construction 6.85 lakh houses 8.47 lakh houses
Percentage of Physical Achievement 97.71% 51.36%
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Financial Performance

2006-2007 2007-2008
Central Budget for IAY Rs. 2920.00 crore Rs. 4040.00 crore
Central Releases Rs. 2907.53 crore Rs. 2966.84 crore
Total Available Funds
(including OB & State share) Rs. 5037.89 crore Rs. 552892 crore
Utilisation of Funds Rs. 425342 crore Rs. 3223.15 crore
Percentage of Utilisation 84.43% 58.30%

3.80 During the course of oral evidence the Secretary, Department
of Rural Development, further submitted as they had asked the
Planning Commission for Rs. 8,000 crore under IAY against which
they were allocated only Rs. 5,400 crore. Meanwhile, they had placed
before the Finance Minister the concerns of the Committee regarding
the enhancement of funds under IAY. This year the Finance Minister
in his Budget speech has enhanced the unit cost per house from Rs.
25,000 to Rs. 35,000 for normal areas and from Rs. 27,500 to Rs. 38,000
for hilly areas. The Cabinet has also approved this. Because of this
enhancement, they had to reduce the targets. The Ministry of Rural
Development have asked the Cabinet for Rs. 350 crore in order to
meet the targets for 2007-08, which is 21.27 lakh households.

3.81 The Committee have presented 22nd Report on the subject
‘Rural Housing’ to Parliament on 3 August, 2006. The Committee
had recommended in the aforesaid Report (Refer Para 2.14) that while
formulating the Policy, the Department should ensure that the role
of the Government is not limited to grant of schemes and the Policy
addresses the needs and aspirations of all sections of the society in
rural areas in the country. The various areas which need to be
addressed in the Policy have been examined in detail in the aforesaid
Report. The Department during the course of examination of
Demands for Grants have informed that "The National Rural Housing
and Habitat Policy’ has been recently formulated and circulated to
all the stakeholders for their comments. The Committee would like
to be apprised whether the various areas recommended by the
Committee to be incorporated in the Policy in their earlier Report
have been taken care of by the Department. The information
recommendation-wise may be furnished for the information of the
Committee.
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3.82 The Committee appreciate that with the continuous
pursuance of the issue by this Committee, the Government have
finally increased the per unit assistance under IAY from Rs. 25,000
to Rs. 35,000 in plain areas and from Rs. 27,500 to Rs. 38,500 in hilly
and difficult areas. Besides, the subsidy for upgradation of houses
has been increased from Rs. 12,500 to Rs. 15,000. The Committee
further find that the allocation under Indira Awaas Yojana has been
increased from Rs. 4,040 crore during 2007-2008 to Rs. 5,400 crore
during 2008-09. The Secretary during the course of oral evidence
has, however, expressed concern that the Government have to reduce
targets under IAY due to non-provision of allocation commensurate
with the per unit enhancement of the subsidy. The Department had
proposed Rs. 8,000 crore for the year 2008-09. The Committee strongly
recommend that sufficient allocation should be provided under Indira
Awaas Yojana so that the physical targets are not reduced and the
targets fixed under Bharat Nirman are achieved.

3.83 The Committee further note that Finance Minister in his
Budget speech on Budget (2008-09) has announced that the public
sector Banks will be advised to include IAY houses under the
Differential Rate of Interest (DRI) Scheme for lending up to
Rs. 20,000 per unit at an interest rate of 4 per cent. The Committee
would like to be apprised about the status of the implementation in
this regard. The Committee would also like to recommend that the
Department should take up the matter with the Reserve Bank/
Ministry of Finance and the Commercial Banks, seeking their
cooperation in lending up to Rs. 20,000 per unit at the Differential
Rate of Interest (DRI). The Committee would also like the
Department to clarify how the Government propose to bear the
subsidy on the rate of interest in this regard.

3.84 The Committee in the report on the subject ‘Rural Housing’
had recommended either to extend the activities of National Housing
Bank in the rural sector or to set up a separate National Housing
Bank for the rural areas. In this context, the Finance Minister in his
Budget Speech (2008-09) has stated that it is proposed to create a
fund of Rs. 1,200 crore in NHB to enhance its refinancing operations
in the rural housing sector. The Committee appreciate that their
recommendations have been agreed to by the Government. The
Committee hope and trust that with the setting up of a corpus of
Rs. 1200 crore in NHB, the lending for rural housing sector would
get a focused attention.
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E. Pradhan Mantri Gram Sadak Yojana (PMGSY)

3.85 Pradhan Mantri Gram Sadak Yojana (PMGSY) was launched
on 25 December 2000 as a fully funded Centrally Sponsored Scheme
to provide all weather road connectivity in rural areas of the country.
The programme envisages connecting all habitations with a population
of 500 persons and above in the plain areas and 250 persons and
above in hill States, the tribal and the desert areas.

3.86 About 1.79 lakh unconnected habitations are eligible for
coverage under the programme. This involves the construction of about
3.71 lakh kilometer of roads for new connectivity and 3.68 lakh
kilometer under upgradation. The total requirement of funds was
initially estimated at Rs. 60,000 crore. Based on the Core Network
survey conducted after launching the programme the cost of
programme has been revised to Rs. 1,32,000 crore.

3.87 The physical and financial achievements under various phases
of the programme are given as under:

Plan Phase No. of Value No. of Expenditure % achievement™
road works  (Rs. in roads reported Physical ~ Financial
cleared  crores)  completed by States  Achieve-  Achieve-
(Rs. in ment ment
crore)
Phase 1 13192 2547.63 12751 2409.73 96.66 94.30
Phase II 10963 5163.88 10212 4717.38 93.15 93.72
10th Phase III 8757 6086.67 7682 5037.24 87.72 88.50
Phase IV 7163 5550.12 5361 4012.76 74.84 84.67
Phase V 9931  11351.92 3126 482230 31.48 97.89
Phase VI 11506  16961.29 3263 3466.69 28.36 91.20
Phase VII 7338 10255.41 119 577.88 0.02 0.06
Phase VIII & IX 2950  3386.90 0 3825 00 00
ADB/WB 6549 7579.72 3033 3474.82 46.31 80.62

Bharat Nirman

3.88 The President of India, in his address to Parliament on
25 February, 2005, announced a major business plan for rebuilding
rural India called Bharat Nirman. The Finance Minister, in his Budget
Speech of 28 February, 2005, identified rural roads as one of the six
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components of Bharat Nirman and has set a goal to provide
connectivity to all habitations with a population of 1000 persons and
above (500 persons and above in the case of hilly or tribal areas) with
an all-weather road by 2009. A total of 66,802 habitations are proposed
to be provided new connectivity under Bharat Nirman. This would
involve construction of 1,46,185 Kms of rural roads. In addition to
new connectivity, Bharat Nirman envisages upgradation/renewal of
1,94,130 kms of existing rural roads. This comprises 60 per cent
upgradation and 40 per cent renewal of surface coat. So far up to
December 2007, 17,319 habitations have been connected by constructing
51,441.82 km rural roads. In addition, 66,263.26 km. existing rural roads
have been upgraded. Projects for connecting 21038 habitations are in
different stages of implementation.

(i) Increase in contracting capacity of States

3.89 The following information has been provided in the Outcome
Budget:

2006-07 2007-08 (Dec, 07)
Outlay 5475.62 crore Outlay 11,000 crore
Target 7,575 habitations ~ Target 14,015 habitations
Achievements 10,892 habitations  Achievements 5,989 habitations
Roadlength (Target) 27,250 kms Roadlength (Target) 55,020 kms
Achievement 30,710 kms Achievement 22,237 kms

3.90 When asked whether the Department can achieve the targets
set for 2007-08 before 31 March, 2008, the Department have stated that
the road construction consists of different layers, the last one being
the bituminous surfacing. As has been seen in the past, after the rainy
season works really picks up from January onwards and the
achievement during last quarter are substantial. Also the bituminous
surfacing can be done once the minimum temperature rises above
1000 C and the adverse conditions like fog, rain is not there. In most
part of the country this minimum temperature rises above 1000 C
after middle of February only. The completion of road length is reported
only after the top bituminous layer is also completed. In case of
habitations, once the road reaches the target habitation then only
connectivity is reported as complete. As such, it is anticipated that
pace of completion during the working season would increase
substantially and the outcome targets for the year 2007-08 are expected
to be achieved.
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3.91 When enquired as to what concrete measures are being taken
to enhance the contracting capacity of States like Bihar, which are
facing severe shortage of contracting capacity to undertake PMGSY
roads, the Department in the written replies have stated that all efforts
have been made by the Ministry to enhance the contracting capacity
in the States for executing PMGSY projects. Central Agencies have
been engaged for implementing the programme in Bihar, Jharkhand
and Tripura. Standard Bidding Document has been amended in order
to attract large pool of contractors for PMGSY projects. As per the
amendment made, package sizes from Rs. 50 lakh Rs. 2 crore &
Rs. 2 crore Rs. 10 crore have been allowed with differential
qualification criteria to enable more contractors to participate. Flexibility
has been given to States to float packages above Rs. 10 crore to induce
participation by big contractors and Joint ventures between big and
small contractors has been permitted.

3.92 Rural Road Projects are also being implemented with the
assistance of ADB/World Bank in Jharkhand, Rajasthan, Uttar Pradesh,
Himachal Pradesh, Madhya Pradesh, Assam, Chhattisgarh, Orissa and
West Bengal. These States have been advised to avail the facility of
duty exemption available under ADB/WB assisted projects for
enhancing the contracting capacity. These facilities would also be
available for Bihar, Arunachal Pradesh, Mizoram, Uttarakhand and
Jammu & Kashmir, where World Bank assisted projects are to be taken
up. Finance Ministry have also been requested to extend the duty
concession facilities available under World Bank/ADB assisted projects
to all the States/UTs for PMGSY projects.

3.93 The Committee note that ‘rural roads’ is one of the six
components of Bharat Nirman. The focus of Bharat Nirman is to
provide connectivity to all habitations with a population of
1000 persons and above in normal areas and 500 persons and above
in hilly or tribal areas. Bharat Nirman envisages to provide new
connectivity to 66,802 habitations involving the construction of
1,46,185 Kilometers of rural roads by the year 2009. In addition to
new connectivity, Bharat Nirman envisages upgradation/renewal of
1,94,130 Kilometers of existing rural roads which comprises 60 per cent
upgradation and 40 per cent renewal of surface coat. The Committee
are perturbed to note that out of the total 66,802 habitations targeted
for providing connectivity, only 17,319 habitations have been provided
connectivity till date which means that only 25 per cent of the targets
fixed for Bharat Nirman have been achieved. The targets under Bharat
Nirman have to be achieved before March 2009. The Committee do
not understand how at this pace the Department are going to achieve
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the targets before March, 2009. The Committee would like to be
apprised about the reasons for the very slow progress on Bharat
Nirman and how the targets set under Bharat Nirman would be
achieved.

3.94 The Committee note from the replies furnished by the
Department that the physical achievements under Phase V, VI and
VII of PMGSY is even below 35 per cent while the financial
achievement during Phase V and Phase VI has been 97.89 per cent
and 91.20 per cent respectively. The Committee fail to understand as
to how the physical achievement has been very poor while the
financial achievement during the same period has been very good.
There is a mismatch between the physical and financial achievement
projected by the Department. The Committee would like a
clarification from the Department in this regard.

3.95 The Committee note the several measures being taken to
increase the contracting capacity in various States which include
relaxing the terms and conditions in the standard bidding document
and inducing joint ventures between big and small contractors. The
Committee also note that for mobilizing resources, assistance from
World Bank has been taken for rural road projects in Jharkhand,
Rajasthan, Himachal Pradesh and Uttar Pradesh and from Asian
Development Bank (ADB) for rural road works in Assam, Chhattisgarh
Madhya Pradesh, Orissa and West Bengal. The Committee further
note that duty exemptions on construction machineries are available
under World Bank and ADB assisted rural road projects. These duty
exemptions have effectively helped the States in building up
‘Contractor’s capacity’, which have subsequently helped in scaling
up the physical and financial progress under rural roads component
of Bharat Nirman in the States where World Bank and ADB assisted
projects are being implemented. The Committee feel that there is a
need to extend the facility of duty exemptions available under World
Bank and ADB assisted rural road projects to the entire rural road
projects taken up under Bharat Nirman. This would boost the
contracting capacity in the deficient States and help in achieving the
targets under PMGSY. The Committee would like the Department
to take the desired action in this regard and inform the Committee
accordingly.

(ii) Maintenance of Rural Roads

3.96 In the Annual Report (2007-08) of the Ministry, it has been
mentioned that all PMGSY roads are covered by five year maintenance
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contracts, to be entered into along with the construction contract, with
the same contractor, in accordance with the Standard Bidding
Document. Maintenance funds to service the contract is to be budgeted
by the State Government and placed at the disposal of the SRRDA in
a separate Maintenance Account.

3.97 Since rural Through Routes/Main Rural Links carry
comparatively larger traffic and keeping them in good condition is
particularly important, these Routes (whether upgraded under PMGSY
or subject to maintenance contract as an associated. Through Route of
a PMGSY link route) on expiry of five year post-construction
maintenance are to be placed under Zonal maintenance contracts. The
State Government will make the necessary budget provision and place
the funds to service the zonal maintenance contracts at the disposal of
the SRRDA in the Maintenance Account.

3.98 State Governments will take steps to build up capacity in the
District Panchayats and shall endeavour to devolve the funds and
functionaries onto these Panchayats in order to enable them to manage
maintenance contracts for rural roads.

3.99 Till such time as District Panchayats takeover maintenance
functions, the Programme Implementation will continue to be
responsible for the administration of post-construction and zonal
maintenance contracts of PMGSY roads.

3.100 The Committee in their 29th Report have made the following
observations:

the Committee find that for adequate maintenance of PMGSY

roads after the contract, adequate funding and capacity building
of State level agencies is required. The Committee would like
that the Department should take the decision expeditiously to
transfer the roads constructed under PMGSY to State Rural Road
Development agencies after the contractual period of five years
is over so that the roads constructed after spending crores of
money are not damaged after a certain period of time. Besides
taking decision to transfer the PMGSY roads to State Rural Road
Development agencies, the Union Government has to take
decision to partially fund these agencies so that PMGSY roads
are maintained properly.

3.101 The Committee note that all PMGSY roads are covered by
five year maintenance contracts. However, the Committee are more
concerned about the maintenance of PMGSY roads after the
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completion of five years of the contractual period. The Committee
note that in the absence of a mechanism for maintenance of PMGSY
roads after the completion of the contractual period, the PMGSY
roads are getting into bad shape. There is a provision that the State
Governments are required to make the necessary budget provision
and place the funds to service the zonal maintenance contracts at
the disposal of the State Rural Roads Development Agencies in the
Maintenance Account. Further, State Governments are required to
take steps to build up capacity in the District Panchayats and
endeavor to devolve the funds and functionaries onto these
Panchayats in order to enable them to manage maintenance contracts
for rural roads. The Committee however have their apprehensions
as to how this is going to be achieved especially when the State
Governments and the District Panchayats are often short of funds
and most States and District Panchayats are lacking in building their
contracting capacity demand. In this regard, the Committee would
like to recommend that there should be financial allocation from
the Union Government for the maintenance of roads after the
contractual period of five years is over, so that the huge outlay
spent on the construction of road under PMGSY is not wasted due
to the lack of maintenance. Besides, there is an urgent need to closely
monitor the maintenance of PMGSY roads during the period of
contract.

F. Vigilance and Monitoring Committees (V&MCs)

3.102 With a view to revitalizing the role and functions of the
Vigilance & Monitoring Committees for making them important
instruments of effective monitoring of the implementation of the
programmes of the Ministry, these Committees at State/Union Territory
and district levels were reconstituted for each State/UT and district.
Detailed guidelines containing the composition, role and functions of
these reconstituted Committees as well as instructions for conducting
Meetings have been issued to all concerned. It has been stipulated
that the meetings of these Committees may be held on a quarterly
basis. Elected representatives ie. Members of Parliament have been
assigned a central role in the reconstituted V&M Committees.

3.103 The Vigilance and Monitoring Committees are constituted
with a view to fulfill the objective of ensuring quality expenditure,
particularly, in the context of large public funds being spent under all
the programmes of the Ministry of Rural Development. The major
objective of the reconstitution of Vigilance & Monitoring Committees
include providing a crucial role for the Members of Parliament and
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elected representatives of the people in State Legislatures and
Panchayati Raj Institutions in the implementation of the Rural
Development programmes and to put in place a mechanism to monitor
the execution of the Schemes, in the most effective manner and within
the given time frame, as a result of which, the public funds are put
to optimal use and the Programme benefit may flow to the rural poor
in full measure. These Committees also keep a close watch over the
implementation of the programmes as per the prescribed guidelines.

3.104 When asked whether the meetings of the Vigilance and
Monitoring Committees at the State and district level are being held
every quarter, the Department in written replies have furnished that
as per revised guidelines issued by the Ministry of Rural Development
in 2005, the meetings of the State and District level Vigilance &
Monitoring Committee (SL-V&MCs and DL-V&MCs) should be held
on quarterly basis. However, as per information made available to this
Ministry, in most of the cases, these meetings are not being held on
quarterly basis. During the year 2006-2007, in 25 States/UTs. 36 SL-
V&MCs and in 529 districts 818 DL-V&MCs meetings were held.
During the current year up to 15 March, 2008, as per information
available, 30 SL-V&MCs and 674 DL-V&MCs have been held in
22 States/UTs and 482 districts respectively.

3.105 As per the replies furnished by the Department, in
127 districts not even a single District V&MC has been held. Only in
one district i.e. Nandubar district of Maharashtra, the V&MC meeting
has been held as per norms. Further, in 127 districts, and in the States
of Gujarat, Haryana Himachal Pradesh, J&K, Meghalaya, Mizoram,
Orissa and Tripura not even a single V&MC meeting has been held.
When asked about the measures being taken by the Department to
ensure the District Level Vigilance and Monitoring Committee meetings
are held regularly, the Department in their written replies have
furnished that in order to streamline DL-V&MC meetings, the Ministry
had also imposed a condition on 10 August, 2006 that the 2nd
instalment for the programme would be released only after getting
confirmation of holding of at least one meeting. There has been
considerable progress. However, few districts still did not conduct at
least one meeting in spite of this condition. The Ministry had waived
this condition in some cases keeping in view that on account of non-
holding of meetings, the beneficiaries should not be penalized or denied
funds for no fault of theirs. Further, the Ministry also issued a circular
on 23 January, 2007 for holding Special Meetings. In case regular
DL-V&MC meetings are not being held or frequently postponed due
to various factors, the Member Secretary of the Committee would
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convene a Special Meeting during the second quarter of the year, if
meeting of the first quarter had not been held and this Special meeting
will not be cancelled/postponed on account of any reason and senior
most Member who is present in the meeting, will chair this Special
Meeting. Instructions have also been issued that District Collector/
District Magistrate will only be the Member Secretary of this Committee
otherwise special permission given by the Ministry and he will also
not depute any one else in his place to attend these meetings.

3.106 The Committee note that the objective of constituting the
Vigilance and Monitoring Committees (V&MCs) is to maintain
effective monitoring and execution of various schemes and to ensure
quality expenditure so that the benefit of various schemes reaches
the poor in full measure. However, the Committee are concerned
with the way the V&MCs are functioning. Shockingly, only one
district in the country has held the V&MC meeting as per the norm
of holding of one meeting every quarter. Further, in 127 districts,
and in the States of Gujarat, Haryana, Himachal Pradesh, J&K,
Meghalaya, Mizoram, Orissa and Tripura not even a single V&MC
meeting has been held. In order to streamline the District level
V&MC, the Department had imposed the condition that the second
instalment would be released only after getting confirmation of
holding at least one meeting at State and district level. The Utilisation
Certificates were also modified to this effect. However, even after
this relaxation, most of the district level V&MCs could not hold the
meeting. The Committee note that in order to avoid penalizing the
beneficiaries for no fault of theirs, funds were released to the
implementing agencies in these States or districts.

The Committee further note that the elected representatives have
been assigned a central role in the V&MCs. All Members of
Parliament are either Chairman or Co-Chairman of the District level
V&MCs and an officer not below the rank of District Collector is
the Member-Secretary to the V&MC who is accountable for holding
the V&MCs at regular intervals. However, the Committee feel that
the role and powers of the Members of Parliament have not been
clearly defined in the constitution of V&MCs. Further, the Committee
have not been informed whether any action has been taken against
the Member-Secretary of the 127 districts who could not conduct
even a single V&MC meeting particularly when they have been
made accountable for not holding V&MC meetings regularly. The
Committee recommend that the role and powers of the Members of
Parliament and other functionaries of the V&MCs may be clearly
defined in guidelines so that they can discharge their duties

52



effectively. The Committee would further like to recommend that
the minutes of the V&MC meetings held at State/District level and
duly signed by the Member of Parliament, who is the Chairman/Co-
Chairman should be sent to the Union Ministry of Rural
Development on a regular basis. Besides, the Union Ministry of
Rural Development should monitor the action taken on the decision
taken during the meeting. A mechanism in the Ministry should be
evolved whereby the officials of the Ministry should also pay random
visit to the districts to know the functioning of the district.

G. Right to Information

3.107 As per the written replies furnished by the Ministry, they
have made the necessary arrangements under the landmark Act to
provide the information on demand. The website of the Ministry
provides detailed information about the Ministry and its various
programmes. The information on the website includes Schemes
guidelines, fund allocation and sanctions under various programmes,
their physical and financial progress, tenders invited, various circulars,
emails of DRDAs, States Secretaries of Rural Development, links to
important websites etc.

3.108 The website of the Ministry is updated on a regular basis
everyday. The periodicity of updation depends on the nature of
information, e.g. entries under RD News are updated everyday and
under Circulars, as and when issued.

3.109 During the field visits of the Committee to various backward
districts of the country, people had complained that information was
not divulged to them even after invoking the Right to Information
Act. In fact, most of the people were not aware of this right. The
printed job cards divulged very little information. The job cards did
not even indicate the name and designation of officers, their
responsibilities etc. whom people should approach in the event of any
difficulty.

3.110 The Committee appreciate the efforts of the Department
for disclosing as much information as possible on their website.
However, the Committee are more concerned about the various tools
being provided to the public to lodge complaint through these user-
friendly websites. The Committee observe that although all important
activities and programmes of the Ministry are provided on the
website, they are of very little use to the rural public who are
generally innocent and illiterate and not aware as to how to lodge
the complaint. The Committee recommend that the vital information
about the right of the people under the RTI Act and the name,
designation, telephone number, responsibilities etc. of various
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functionaries responsible for the execution of the rural development
schemes should also be indicated in brief on the Job Card.

3.111 The Committee in their earlier reports had also
recommended for issue of unique complaint number for each scheme
so that complainants can lodge their complaints on the official
website. Besides, such complaints should be disposed of in a time-
bound manner and the complainants as informed accordingly. In
this regard while reiterating their earlier recommendation, the
Committee desire that the website of the Department being
maintained for various schemes should have a feature whereby the
public can lodge a complaint and get a complaint number. Further
there should be a provision to know the status of the complaint on
the website.

H. Finalisation of BPL List

3.112 The Ministry of Rural Development conduct a Below Poverty
Line (BPL) Census through the State Governments and
UT Administrations in the beginning of the Five Year Plan. The first
such BPL Census was conducted for the 8th Five Year Plan in 1992.
For the Ninth Five Year Plan, the BPL Census 1997 was conducted.
The objective of the BPL Census is to identify the rural households
living Below the Poverty Line who could be assisted under various
programmes of the Ministry.

3.113 When asked whether the BPL Census for the Eleventh Plan
has been finalised, the Department have stated that the results of BPL
Census 2002 conducted for the Tenth Five Year Plan could not be
finalized in time because the Supreme Court had passed a stay order
which was vacated on 14 February, 2006. Now it has been decided
that Planning Commission will set up an Expert Group to recommend
the methodology for the next BPL Census to be conducted for the
Eleventh Plan. The Eleventh Five Year Plan Document approved by
the National Development Council on 19 December, 2007 includes the
above provision of setting up of Expert Group by the Planning
Commission.

3.114 Regarding the methodology adopted to determine the BPL
Status, the Department in written replies have stated that in India,
the estimation of poverty is done by the Planning Commission based
on quinquinnial expenditure surveys conducted by the National Sample
Survey Organisation (NSSO). The Planning Commission has defined
poverty in terms of per capita monthly expenditure corresponding to
per capita daily calorie requirement of 2400 kcal in rural areas and
2100 kcal in urban areas. The poverty line defined in this way covers
the expenditure on food and non-food items (such as fuel, clothing,
housing, health, education, etc.).
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3.115 The Ministry of Rural Development provides financial and
technical assistance to the States/UTs for conducting the BPL Census
in the rural areas to identify the BPL households who could be assisted
under various schemes of the Ministry. The last BPL Census 2002
conducted for the Tenth Five Year Plan was based on the methodology
of Score Based Ranking of rural households which was recommended
by the Expert Group using the 13 socio-economic parameters. The
States/UTs were advised to identify the number of rural households
which may be equal to the poverty estimates of 1999-2000 or Adjusted
Share computed by the Planning Commission, whichever is higher
and additional 10 per cent flexibility was allowed to account for the
transient poor. The States/UTs were allowed the flexibility to decide
cut off score accordingly which could be uniform for the State as a
whole or may vary from district to district depending upon the local
factors.

3.116 The guidelines of BPL Census 2002 makes it mandatory to
get the approval of Gram Sabhas before finalizing the BPL List. The
Department in the written replies have stated that 21 States and UTs
reported to have finalized the BPL list after getting it approved by the
Gram Sabhas. The States like Bihar, Haryana, J&K, Kerala, Manipur,
Meghalaya, Orissa, Sikkim, Tripura, Dadra & Nagar Haveli,
Lakshdweep and Puducherry have yet not finalized the BPL list after
getting it approved by the Gram Sabhas.

3.117 When enquired whether the BPL Census 2002 would be
applicable for the Eleventh Five Year Plan or a fresh BPL Census
carried out since one year of Eleventh Plan has already elapsed, the
Department have stated that the results of BPL Census 2002 were
delayed because of the stay order passed by the Supreme Court on
5 May, 2003 while hearing the Writ Petition of 196/2001 in the matter
of PUCL Vs Union of India. The stay was vacated on 14 February,
2006 thereafter, the States had to go through the entire process of
getting the BPL list approved by the Gram Sabhas and completion of
two-stage appeal process etc. A number of States had reported the
receipt of a large number of appeals and the disposal of such appeals
took considerable time. Moreover, on the directions of the
Hon ble Supreme Court, a provision was also made to allow new
names to be added and ineligible names deleted from the BPL list on
a continuous basis during the period to which the list applies. With
this provision, the BPL list may not become obsolete. However, in the
normal course, fresh BPL Census is conducted generally in the
beginning of a Five Year Plan. Because the results of BPL Census 2002
were delayed which in turn resulted delay in conducting fresh BPL
Census for the Eleventh Five Year Plan, now a decision has already
been taken that the Planning Commission will set an Expert Group to
recommend a more suitable methodology to conduct the next BPL
Census to identify BPL households.
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3.118 The Committee are concerned to note that the BPL List
based on 2002 Census has been delayed for a long time. The
Committee in their earlier reports have been repeatedly emphasizing
for speedy finalisation of the BPL List. However, as on date, only
21 States and Union Territories have reported to have finalized the
BPL List after getting it approved by the Gram Sabhas, which is
mandatory as per guidelines of BPL Census, 2002. The States like
Bihar, Haryana, J&K, Kerala, Manipur, Meghalaya, Orissa, Sikkim,
Tripura, Dadra & Nagar Haveli, Lakshadweep and Puducherry are
yet to get the mandatory approval from the Gram Sabhas. The
Committee again emphasize for early finalization of BPL results
based on BPL Census, 2002, so that the benefits under different
schemes reach to the targeted persons.

3.119 The Committee further note that BPL Census is conducted
in the beginning of a Five Year Plan. The BPL Census, 2002 was
conducted to finalise the BPL List for the Tenth Five Year Plan.
Even when the Tenth Plan is over and one year of the
Eleventh Plan has already passed, BPL list is yet to be finalized in
many States. The Committee also note that a decision has been taken
by the Planning Commission to set up an Expert Group to
recommend a more suitable methodology to conduct the next BPL
Census to identify the BPL households. The Committee note that
huge amount of funds are being allocated by the Central Government
through various welfare schemes meant for the poorest of the poor.
The intended beneficiaries for the schemes are selected on the basis
of the BPL List. Unless the BPL List is updated periodically, the
benefits intended under various schemes cannot reach the genuine
beneficiaries. The Committee strongly recommend that the
Expert Group to suggest suitable methodology to conduct the next
BPL Census should be set up expeditiously. The recommendations
made by the Committee in various reports as given in Appendix-VIII
should be taken into consideration while finalizing methodology.

New DELHI KALYAN SINGH,
17 April, 2008 Chairman,
28 Chaitra, 1930 (Saka) Standing Committee on

Rural Development.
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APPENDIX III

DEPARTMENT OF RURAL DEVELOPMENT

STATEMENT SHOWING THE MONTHLY EXPENDITURE
PLAN FOR 2007-2008

(In crore of Rupees)

Month Plan Non-Plan Total Cumulative
Total

April 5005.34 1.98 5007.32 5007.32
May 2385.24 5.57 2390.81 7398.13
June 1424.14 1.05 1425.19 8823.32
July 803.12 1.05 804.17 9627.49
August 809.28 1.05 810.33 10437.82
September 1228.97 1.05 1230.02 11667.84
October 267.12 1.32 268.44 11936.28
November 440.84 1.06 441.90 12378.34
December 864.57 5.59 870.16 13248.34
January 803.64 1.06 804.70 14053.04
February 584.22 1.06 585.28 14638.32
March 883.52 1.02 884.54 15522.86
Total (excluding 15500.00 22.86 15522.86

NREGA)

NREGA* 12000.00 0.00 12000.00 27522.86
Total 27500.00 22.86 27522.86

*Monthly targets cannot be specified for National Rural Employment Guarantee Act
(NREGA) as the programme is demand driven.
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APPENDIX IV

FINANCIAL REQUIREMENTS

STATEMENT INDICATING SCHEME-WISE OUTLAYS AND

EXPENDITURE FOR THE YEAR 2006-07

5. No Name of the Budget ~ Revised  Actual Budget Revised ~ Expenditure ~ Budget
Scheme Estimates ~ Estimates Expenditure Estimates  Estimates upto Estimates
0 2006-2007  2006-2007  2006-2007 20072008 20072008  January,  2008-2009
2008
7 PLAN SCHEMES 0 0 0 0 0 0 0
1. Swarnjayanti Gram 120000 120000 119448  1800.00  1800.00 136538  2150.00
Swarozgar Yojana
2. Sampoorna Gramin
Rozgar Yojana*(SGRY) 0 0 0 0 0 0 0
7 (a) Cash Component 3000.00 300000  3466.99 260000 172346  1198.84 0
7 (b) Foodgrain 0.00 000 136837 20000 207654 137654
Component 0
3. National Rural 11300.00 1130000 869425 ~ 12000.00 1200000  10508.98  16000.00
Employment
Guarantee Scheme
4. Rural Housing (IAY) 202000 292000  2910.84 404000 404000 285388  5400.00
5. DRDA Administration 220.00 22000 240.00 212.00 212.00 19146 250.00
6C. Grants to National 12.00 6.83 6.83 10.00 10.00 5.00 15.00
Institute of Rural
Development
(NIRD)
7. Assistance to CAPART 70.00 70.00 35.00 60.00 60.00 30.00 50.00
8(1. Provision for Urban 10.00 10.00 10.00 10.00 10.00 0.00 30.00
Amenities in Rural
Areas (PURA)
9. Management Support 68.00 7317 75.24 68.00 68.00 43.16 75.00
to RD programme &
strengthening district
planning process
10.  Pradhan Mantri Gram 522562 547562  6273.62 650000 650000 566426  7530.00
Sadak Yojana (PMGSY)
Rural Roads
7 TOTAL - PLAN 2402562 2427562 2427562 2750000 2850000 2323750  31500.00
TOTAL EXPENDITURE
(As on 31 January, 2008, excluding NREGA) (Rs. 2323750 Rs. 10508.98) 12728.52

*The entire SGRY will be subsumed with the NREGA w.e.f. 1.4.2008.
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APPENDIX V

RATE OF WAGES PAID IN DIFFERENT STATES

Sl.No. Name of State/ 2007-08
District Prevailing Wage rate
under NREGA (Rs./Day)
1 2 3
1. Assam Rs. 66.00
2. Andhra Pradesh Rs. 80
3. Arunachal Pradesh Area-1
Rs. 65
Area-II
Rs. 67
4. Bihar Rs. 77.00
5. Gujarat Rs. 50
6. Haryana Rs. 99.21
7. Himachal Pradesh Rs. 75.00
8. Jammu and Kashmir Rs. 70.00
9. Karnataka Rs. 74.00
10. Kerala Rs. 125
11. Madhya Pradesh Rs. 67.00
12. Maharashtra Rs. 72, Rs. 70, Rs. 68 &
Rs. 66 respectively for
Zone I, II, III, IV
13. Manipur Rs. 81.40 for Hill & Valley
14. Meghalaya Rs. 70.00
15. Mizoram Rs. 91.00
16. Nagaland Rs. 100.00
17. Orissa Rs. 70.00
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1 2 3
18. Punjab
Hoshiarpur Rs. 95.00
Jalandhar Rs. 93
Nawansahr Rs. 9491
Amritsar Rs. 95.00
19. Rajasthan Rs. 100.00
20. Sikkim Rs. 85.00
21. Tamil Nadu Rs. 80.00
22. Tripura Rs. 60.00
23. Uttar Pradesh Rs. 100.00
24. West Bengal Rs. 70.00
25. Chhattisgarh Rs. 66.70
26. Jharkhand Rs. 85.40
27. Uttaranchal Rs. 73.00

64



19°0¢1 e0Lvce w0l YOLL G798 e8olll 806 1981¢ 1TT6S 19906 8E'9C¢ eres9 £6°00¢ ) IySey pue e 01
6911 99°¢t91  0T'06ET  LSTL 10°0€9 60898 86'1¢C1 197201 9921S  P9TEL 1681 cLeys  y60C1 ¢ \[sopel [eypewiy 6
20911 PL6c8E  T800EE 8086 WLl ETYO8L  88TCl 8oFEy  TOTOCT  e86ELl  LoWEY  TOTOCT  GF6C € eueAIeH 8
6409 8ye98y 000008  1€€6 099%8C  990%0¢  8T'8T €9TEL vEB0TC  09°'9%6C  06'8¢EL 0L91cc 1976 ¢ exelng L
0198 €ee0l 10°0¢t 8LL8 019 90°0Z e €8 0004 £9'99 £991 0004 606 ) €09 9
@806 8GOVIL  U8L 9966 6CLLY €669 06'LFL 08°¢E0T  Z6'¢e0E  GL9PIF  $E9E0T 19601 9T8IF € redsmeqy) S
9208 89CC8LL  96197%E  96'9¢ €EeCasl  y009¢L  ¥90IE 00009€  €6CT9IL  T¥ 9981 T1'999F  0C'866EL  LVeeLll € Teyrg 4
(/A4 67988 01'CTl0C €69 0c9¢le  w0'e6l€l  GTLSte 0oyl C0LICL V8L 9E9WRT  L06EEL 69Tl € Wessy €
187¢ 0Ll 6 L6L 699 00°¢1e ULLE 68' 7976 9eacl 09°9.¢ arve Gr'e8e 8Lyl ¢ \jsopelq [eypeunty T
67'91€ VeCLILy  1T906PT LS 190106 92/42¢6  69FLy  TGL99C  L9988S 09ZF8L 061961 0L988G  88'66S € \[sapel elypuy T
91 qa ¥l €l a 1 01 6 8 L 9 g i € ¢ !

900CF'1

pasmgsiq  pasmqsiq  jaSre, J[qerreAy uo sy

1par) 1pan) JIpa1))  UonesII) spung  sjdieody  sasedy  SaseAY  UOMEIOY UONEIO[Y  UONEIO[Y AdUE[eq U0

(e 9w eoL [0 jo adegy  uomesynn  [BIOL SN ajeIg [enua)  [eoL aqelg o) Suwady g ARTESLS ON'S

(Stpre] ur ")
£0-900C ONIRINA ASOS FYAANN dHSANISIAd LIAH¥ND dHL ONILVOIANI INAWHIVLS
IA XIANAddV

65



079 peeesl - 9T80Sc 8984 €ga0cr  gpveel 8Tl a9ec  LELEIl GP8IL TI9%cC 88 0188 eanduy '«
19°'29 L0T168  ZF6LIET - 6l'L6 creeL  TVeSL  eLLee O08FELL  TPY0CS  TC6te9  08FELl  IFF0CS 1124 NpeN [fue], e
'ty are9t agee 9088 @ie  600vc STl 0009 iyl 6l88L  L0LY anwl w9 WBPIS €
96'9%L  6v09SCl  TL9¥8 1164 0p'c8y 190019 948 LV9801 99 Cece  G600Sy  OSCIl o 149LEE €801 ueyseley «w
Ly [£98yc 99091 L¥CL  LTEOIL  OF¥88 164 8I'90C  w0eey  Lo98 LT €Ty %8 qelung e
91'e8 LL900FT  0S'8VOLT 6566 I'TI98  To9%98  ¥SF0L  Co'6SCC  9LFCL9  L6TL68  VOEWCT  €L60L9  (0CTHY eSS0 0¢
169 07vL 9900 ¥96L Lt wat €00 0008 6veEC  9Iv0S w09l TI8E TL9C puefeseN ‘o1
9481 899 9r'09e  9oee 9¢ecl  90Cly  S9vec  T10E prect - 8004 STy 9¢Ltl 909 WRIOZIN 81
€901 6¢'91 1799l 6869 8€99% G 8TC 80'T¢ w80 LoVeL  WLE8L €TSS 8ETHI ehefeyBapy ‘1
80C cresc  ol'e8El  670S L9818y Wl 00l SEH8L 10999 00791 106y 0ETIL adruepy 91
1679 8LTHRL 9Fercce 906 89°809¢1  9979cEl  ¥ELS6  L¥vlec  L8O0V8  TICILIL  8T8T6C  €8F8L8 88199 ehysereye ql
8L L8'EL6VT 00100000 6ET6 8L91€6  €00486  698IC  69€8IC 849999  0v9888  CCTCCC 07999 L8009 ysapeiq eAYpeyy !
L 06c6E  1€090¢  9€'86 9LL1LE  01'E9LT 068 €679 T0'B6l  CL099C 8999 FGGeel  GTH0I e[eloy €1
1664 656678 PIOSCIl <898 Goeass 00699 L¥0T 0€T06T  $ERIF  899c6¢  L9I8FL  TOGHP  96'C801 eyereuey o
867 LEE199  6L99EET  9T'6L L9 68GT9L €Ll TESCl 189y 9ELE0L  FE6GLl  T08LE  €8'087I puetpireyf s

91 ! il €l 48 1! 01 6 8 L 9 g i 7 I

66



8C9rPelL [e30], pueio)

00°0€¥S1 SowRYIS PO

98'6L EVTCI60C  TETI698C 8ST8 LS6IFTFT 6CSSPTLT 0TTSC8  CL068EE  8E9TOFOT  00°0099FT 000099  00°0000TT  90°£629C [e30],
T 644 00081 SE9L 6rFST 6100 T 0008 0000T 007001 00001 €86k Auapipuog ¢
8L'61 068 00°¢y 0601 L0 (% 941 000 00°¢¢ 00°¢¢ vty daampeysyeT w©
796 1% 00°¢y L9TC 60°¢ €9°¢l 80°0 06l 00¢¢ 00°¢¢ Q0T PABH N ®d ¢
000 000 00°F €0 050 741 84T 000 006 00°6¢ 7106 niq 3 uewe( 0¢
000 000 00°F €6 079 0L79 810 000 006 00°5¢ ©r9 Spuels| N3V (4
8991 I9Ie 1097681  1€'€8 60916 8TTO0IL  ¥L9¢EE 60°£91C 81009  €E¥L66  8YC6PC  CLO08FL  8GS6CC [e3uag 153\ ‘8¢
9LVL 78000 96c89C 8816 €9e6el  LTECEl G199 89°¢Se 107901 89FI¥L  L9€SE 107901 €F'es [ByoUEIEH ‘I
6608 SITCIF €7 Te0IE  9Tes €GTPI9C  ITTI0E  $6998  TEVPY  8CT066T  9L0L89T VLI TITEIOT  LSHHIE ysoped 1enn 9
91 <l il €l 4! I 01 6 8 L 9 ¢ i 4 I

67



966 Greocl - 0T06El  F6'ER L8398 POSOTL  68%S iz 87919 899IIL  LT'6LC 16°E8 6€'°0¢ 4 \[sopelq [eypewiy 6
(i G6'6Syl  T800EE  IS6F eC9Il  0L9IFC €699 arIee 128861 09799 06799 048861  19%6€ 4 euerey 8
0Te 8T8¢LC 000008  90°S GLOETT  09%698¢ 095G 8CCLE  6V9T0C  80L0GF  LL9TIT  IE08EE  €TTYT 4! exelne 'L
998 6699 100t 9448 1¥'L€ LLT9 861 07L1 16°2¢ 00oor  005C 0094 88L 4! €09 9
06'28 6E'8CSy  9vU8L 7999 LL989¢  €CTReE 9¥091 0896 GI'Teey - 09Gce9  OVI8Sl  0C¥wly 881 4 yredsmeqy) S
€r6e 6L 790 96'T9FE 867 ov8IeL  STUOL  IU 162091 L9'€8L cCysree  90°TelL  LT'E9ele  19806el 1T Teyrg i
68T 18048 01'TCUT 664 €9LGH0T  OC'T80SL  886Fce 0009 9969 €F89eLl  TIZIEY  TET96Cl 94989 4! wessy B
280 €9 orieL 90 A} LUSLE 966 000 §FIce  6SP99  GU99L  FRS6F  ECHHI 01 Y[sapelq [eypeunty T
68°6L L6'L0611  TTS06YL  06'6F €001eS  ¥THOIL  €8'8C 1786L1 V11698 6S€L6IL  OF'Ee6C 610868  9FHCs 11 Ysopel{ elypuy T
91 ql il €l al I 01 6 8 L 9 ¢ i € 4 1

L00TFT

pasmgsiq  pasmgsi]  jadre, J[qe[reAy uo sy

1pan) Jpan) ypar) uomesi  spung jo  spung  S)d0aY  SseaY  SISeI[Y  UOWEIO[[Y UOUEIO[Y  UOWEIO[Y  due[eq  YIUOJ
(3% 9 w)  TeI0L [0l jo aBegy  uomesynn  [el0L ST aelg [enua)  [eI0L aelg fenua)  Suwadg L T /seig ON'IS
(syyer ur 'sy)

80-£00¢ ONIANA ASOS YAANN dISINGSIA LIAAED HHLI DONILVOIANI INAWALVLS

ITA XIANAddV

68



1cse 0y LFeLIEl 99T €60IeL  00€Z00T  TLTIT 08'CE8L  GvOpeL  8C/80T  T8'9¥9T  9FOveL  FO'S8L a NpeN [rue], e
L9°0T s aseE 996l 8EEyL 00081  O9F 00'8¢ 9% 6T L0 wee LT al wepis €T
8469 0£¢9S 12978 96 6L96CE  TW0R0L 0T G998 S8F8Sy 149989 €VIILL  8TeRIS 0999l C1 ueyseley w
LE'88 €GLIYL - 9TT09L  $O0'SS 09¢9 9Ll 691 9v8Ic  68Cc6  9988Cl  9ITCE  6V9% €99 al qelung e
€re 09989 09'8F0LL  86F¢ 9969y F98E  6ETFE 0€'804L  PIOPL9  TECe9ET  e8'ccve  6F1L0l  I8'SE al eSS0 0¢
000 000 9900 yIey eyl W8 LIt .91 698/C 89688 T 9TL99  ClIE 11 puefeseN ‘o1
6y Gl 9re9e 0y 01el  €969c 610 1.8 108Ic  €I00E  €0'% 0rsce o€l al Wel0zZIy 81
9Ly 66°CL 1795l L6°€E yevce 66099 891 €826 PEeey 10Z6Cl  SCvece  90T6  PISL 01 ehefeyBapy Al
000 000 668l T8y LT6L (A CJ S TA 87 6069 O8I TFe8C  FT898  LE68 8 indmuepy 91
[ G6£99  9vercce €008 9908 89ETI9L  TCOIS  9690¢C  €099SCl  CEeL8LL  ¥EROFF  T0COFEL  LF0SL a ELysereUely Eil
8y'ey LT96F8 0010000 €0°'ZS WYLLY  19CLLIL 9678T  LV6EST  8FLBE8  80°99SEl  C068cE  90°'Z9101 04199 al ysapexd eAypeyy k!
4541 L1'8eCe  1E0908  09°€S 6I0g6l  TIF'108€ 8T arios 0Lceoe 104807 SCRIOL  9LTROE  LLGE al e[eloy €1
0€6E 08'ccry  poeseIl LS 7cley 1098 LV68 yoceel €079 9LTR06 09T CEI8L9 L9998l T eerewey !
8861 Q029 6L'9EET  6I'8E 99°608C  OT'ZSEL  9T¥E 099CEL  PI690S  68'6EL01  L6FRIT  T6T08  80°LE6 6 puetpireyf s
819 LEYSOL  ¥P0CLl - $0T 60°LT 00668 86 87'6€ 00009 Q0CBET  199Ey  PG9E0L  FE98I ] Iuysey pue nuiuef 01

91 q ¥l ¢l a 1! 01 6 8 L 9 g i € 7 I

69



90°899¢1 [e10 puein)

00'8cesl SOWAPS YO

€G8¢ (8GES0IT  1ETI698C  0'9S 0T'GELC0T  €8'68EE8L  G6'CPIS  01'986LC  900TcIcl 00T889cc 0019999 00FCTOLL  TLO0SH6C [&10],
veLe 1749 00081 I¥'eEy 6E8 07v6l 69T 000sT 00051 000sT  ILT¥ 1 Auapipuog €€
L9TL e 00y LUy il oLLe 90 000 00e 005 e al daampeysye 4
000 000 00y 000 000 000 00sc 005 IPABH N®d e
000 000 005y 000 106 000 000 00se 005 7106 L nig x uelreq 0¢
000 000 005y 999 0y L5819 66'0 000 005 006¢ 8909 al Spues] N®V (Y
€94 vl 1099681 20FS €C9S19  9T'%eEIl  S9¢Il  090€6  8¥PCE8  €96lcel  T6V08E  CLVIVIL  €¥Gc0C 11 [euag 159 8¢
60y cLeet  G6e8ye 099y 996 99wl 000 L908¢  0TTHIL  668GIC  GL6ES  FC6I9T  GLETl al [etpUeERf £t
9108 91'8095C  €FTC0IS  To'6S 1709t 0668546 £C90C  TIF90S  08'86ILC  1GZ00TF  98°1SC0T  €9'9CZ0€ 140806 <1 Ysapeld Tenf 9
ITTC 0rees  9T80SC 999 89'6901 900181  LI'L 008%€  ¥60ccl  TC060C  99Tes 99991 G6'EC a eanduy ‘aC
91 a il €l u 1 01 6 8 4 9 g i € 4 I

70



PaYIUAPT SaI[Iurey T Jg JO IAqUINU 3y} YoTym o} Surpioode
uorsstwwo)) Juruuely £q suosiad Jg Jo ywI[ Jo jmd
Arenyiqre ayy Sutrodap usaq Afpajeadar aaey sapmuwio)) ayf,

"USI9Je MIIASI 9q P[NOYS JA)JEW PUE UOISSIUIWO)) Juruue] ]
3} A10Jaq YSN0Iq 3q Os[e P[NOYS PIedar SIy} Ul UIddU0D
T2} Jey} NI os[e pnom A3y[ ‘suonejwy yons Aue xi
0} jJou pudwwodar A[3uons spuuo) Ayl ‘sednderdiewr
pue uonydniiod Suniaur AqaIay} ‘paA[oAul SIUITE
ay 01 Auoyne djqeuoserun Jurpraoid 1oy 1030ey Iolewr e
aq p[nom 1 ‘Jey} ATUo JON "S}JAUA] UTe}Iad WOIj palredap
aq p[nod oym suosiad JJg sumuad sy} 03 dnusnfur jeard
v Op M paynuspr oq 03 suosidd g jo jywy Areniqre
ue yons jey) [99] PPIWWo)) AL Adams 000z-6661 Tod
Se PaIUaPI JO SO} PIddXd JOU P[NOYs pajewnsa suosiad
1dg JO IPqunu 3y} PIYM 0} SUrpIodde JUSWIUIDAOD) dU}
70 uoIsap A Aou 0} Addeyun oMy are apTWO)) YT

(9002-6007) syuerD) I0j spuewd(
0} durureyad sapmuwo) Ay} jo
1oday g uo 110day uaxel uonoy

(quawdopasag

ey jo Ansmurp) juswdopasq
[emy jo jusunredaq ayy jo
(9002-500¢) SyuRID) 10§ Spuewa

[14 L1

¥ee 6

¥

€

4 1

UONIEPUIWIIOI}Y]

Palqng

‘ON ereJ -oN Modoy

ISI'T 1dd 40 NOILVSI'TVNIA HHL ONILIAdJdXH
ONIAAVOHTY HALLINNOD HHL Ad HAVIN SNOLLYANHNINODTY / SNOILVAYESIO DONILVOIANI INANHLVILS

IITA XdIANHddV

71



183k Ay} I0] SjueIs) 10 spuewd uo j1odar ur apewr
SUOIJEPUSWILIOddI SNOLIEA U0 juduniedaq oy jo uonusye
oY) MeIp 0} I pIeSar SIy) Ul P[NOM DPIWWOD) Y]

‘Ajsnonrpadxa
adueury jo AIpSTurpy/uorsstwwo)) Suruue[] a10Jdq
paoe[d aq p[noys SuIaOU0d IBY) Jey) I PNOM I} TUWWO))
oy} ‘predar sy} ur puejs IdI[Ied Y} SuneIdAI J[IYM
‘saonperdiewr pue uondnirod Suniaur £gardy) ‘pajoAur
sanuade Ay 03 Ajoyne Teuontpuodun Jurpraoid 10y 1030e]
Tofew e 3q PNOM JIWI] JJO IND YPNS Jey} UOEPUIIUWODAT
I9I[Ied ITAY} Ul Pajou oOs[e pey 2ad)1wwo) Y[,
'sal[Iuey IJg Jo Iaqumu [ejo} ayy uo ded e Aq pauranol
aq ued 1sTp U sjeuwrered paquosard ayp 1ad se suosiad
1dg PaIe[ap Ay} MOY puejsispun 0} [rej 99)IWWO0)) YL,
'suoszad 7 Jg Jo Jmuy Jo md pres 3y AJnsnl 0y ussoyp sey
yuauneda Ay ‘edueury Jo AISIUTAL /UOISSTWWOD) SuTuue] ]
0] dPIWWOD) 3} JO SUIDU0D Ay} Juraauod jo pedjsuy
q00d jsuen; ayy 10 junoode 03 papmuiad aq Aewr jud
1ad (] [euonIppe Uy 10303 [eINI Y} I0J 000Z-6661 SULMp
vorssturwo) Juruue] oy £q pajewmnss suosiad Jg jo
IdqUINU 3} PIADXd Jou Aewl (g ‘Snsuad TJg ayp ySnomy

Sursnopy Temy alqns ayp
uo dapruwo)) Ay} jo 3oday

(uawrdofaaag
remy jo Anstury) juswdopasg
ey jo jusunredaq ayy jo

18°C

[14

¥

€

72



Sursn 0} preSar Yim 9O AU} JO UOHEPUIIUWOIAI
presaije 9y} ‘saprsag ‘paurwexa aq Aewr Juisnoy jo
asodmd ay 107 suoszad 7Jg 03 puef urpraoxd jo Aqrssod
3} UONS Se pue SJUSWIUIIAOL) dje)G/jedelpue] weln) o)
Surduoraq aq 31w seare [eInI ur puey Ay} Jo JSOW ey} 997
SONIWIWIO)) YT IAIBYS € JO UONINISUO0D 10J suosiad ssafpue|
0} puey Surpraoxd jo Aiqissod oy arordxe 03 pasu Juadm
ue st 219y Jey uorurdo Y Jo Are 9PIWWO)) Y} ‘OLIEUDS
ST JO MIIA U] "PUE| dALY JOU S0P AIEDIOU] Y} 3Sed Ul
papraoxd aq pmod suosiad Tgg jo 181 Lyrond oy 1ad se
SISNOY Y} MOY PUBJSISPUN 0} SSO[ © Je T8 dIUWO)) Y],

“SUOTL}[NSUOD UT
suos1ad ssapue] ay} 10J SAWAYDS JUSWILIIAOD) JPUN SISNOY
Sunpdnisuod 10§ pue sanisIAIUN [einymoude dn Surpes 1oy
spueasem 3ursn jo Aiiqrssod aiy aropdxa 03 papustwwodar
pey 29 Iwwo) 9y} ‘sadInosay pue] jo juaunredag
A} JO (£0-9007) SiueID I0] spuewd( oYy} Sururuwrexd
a[ym ‘raypany ‘saoefd jusurword sy je 31 Aedsip pue jsi|
71dg Jo yuer ayy 1ad se euelog seemy errpuy jo SITEM Y}
aredard o1 syuewuIaA0n) BjeIg Ay} PNMSUT 0} Jusunredag
o) Aq uaey aamenrur ayy pajenardde pey sepruuro)
9yl udwdoraadg remy Jjo juaumredsg ay Jo /0-900T

[4:%4

¥

73



pue] aI9ym WOl Sueg pue| ay} aAey o0} papensiad aq
OS[e P[NOYS SJUSWIUIIAOL) 3}L}G SIALRIIUL PIesaije au} I
'suoszad JJg I10J SISNOY JO UOHINIISUOD I0] SJUSWILIIAOL)
ajelg snowea Aq d[qe[iese apew 3urdq pue| d)ei[ey
Kew j1 pue 1a1sed 2W0d9q Aew pue jo uonismboe jo
ssaooxd Ay jey) os uone[sI3d] presaye Ay} Jo JUSWpUIWE
oy} ayrpadxa 0} UONEPUSWIWODAI ISI[IEd IIBY} 9}eId}IdI
PIuwo) Y ‘syrodar aanoadsar LYy ur uonersIday
presaIje ay} puswue 0} SUTPUSWIOdAT Uddq AJpajeadar aaey
dapIuwo)) YL, ‘F68] Jo PV plo ue st asodind orqnd 10§
pue[ jo uonismboe 0} paje[ar SaNSSI SNOLIBA 0} SISSAIPpE
JAMYM Y uonismboy pueT Jey) 90U IO ) ‘SIPISIY

'suostad jo A103318d TJg A3 10] papraoid Aqrojepuewr
are sasnoy Jjo adejuadrad urerad e jeyy uonIpuOod
aq) ym Juisnoy [eini jo p[o1y Ay} ur I0309s djearrd
Suniaur jo Aypiqissod ayy aropdxe 03 juswLILA0D) Ay} 0)
PUSWIWIOdAI 0} AI] P[NOM PPTWWO)) 3 ‘puel djeand jo
uontsmboe spreSar se ‘TaypmJ ‘je paAlLe aq pnoys predar
ST} Ul uonn[os d[qera pue [ey nefeypueg jo ANSIUIA )
pue s301Mosay pue Jo jusunreda A} JUSWIUIIA0L) d)elg
3} YIIM UOTILI[NSUOD Ul PIUTWEXd ( OS[e AeUI pueld)sem

€8C

¥

74



oy 0y Auoyne 1apun apraord pnom suomeIwI Yons
Jey) dJeId)Ial 3ITWWOD) YT 239 ATUIY) panqIsIp Jou e
sounuerdord snorrea I9pun J[qe[reAk S30INOSAI PIAJTWI] A} Se
Uons USAI3 Ua3q ALY PIeSal SIY} Ul SUOSEaI SNOLIEA JIWI|
730 o presarje Ay} Ajmsnl 0y apewr Juraq are sy0ye jeyp
yuaunreda ayy Aq paystumy Ajdar ayy woxy pury RO
YL ‘ue[] YiuaAd[g 1oy suosidd Jg JOo Iaqunu Ay
Surzimeur s[ym pasodwr aq Jou PMOYS SUOKEITWI] YONS Jey]}
pa1Isap pue AdAIs (00Z-6661 12d se paynuapr asoy) pasoxad
J0u pnoys pajewnsa suosiad g JO IdqUINU A} YPIYM 0)
Surpiodde sarfrurej Jg Jo pqunu [e3o} Ay} uo deo Jurpredar
JUSWIUIDAOD) JY}) JO UOISDAP 3y} ISAO UIDUOD Isaduons
oy Jurssardxa uaaq Afpajeadar aaey oaprwrwo) ayf

"INy 183U
ay) ur aenuioy 0} pasodord sey jusungedsq oy yormym
‘Aorjod Gursnoy oy ur apewr aq Aew suorsiaord dqems
SIPISAg "SJUSWILIDAOL) )G A} 0} Pansst aq p[noys predar
sy ur saurPpms AressadadN Aem dneudisds pue pauuerd
© Ul SS3USSIPI[Ys JO Wdqoid ay) SSIppE 0} SJUSWIUIIAOL)
ajelg oy} djoy pornom wsrueydsaw e yong ‘suosrad
1dg I0J SIsNOY JO UOIPNISUOd IO PIjedo[[e 3q Pnod

(quowdofarag Temy

jo Ansmury) juawdopas(

ey jo jusunredsq ayy jo
(£002-9007) syuerd 10y spuew(

0} durureyad sapmuwio) Ay jo
1oday yie uo 1oday uael uomdy

61

114

¥

75



I9UI0 U] pueydere)) pue ysapel] Ienn ‘YredsmeyyDd
‘puepyrey( ‘ysaperJ eAypejN ‘ysaperJ [eydeuniy
Zlo seyqeg wern) a3y} Aq sajeig xis ur Auo pasordde
uddq sey JIey 0s ISI] TJd OY} ILY} puy 99)Iwwio) dyf,

uefd
IUAAJ[F 10J ejep TJg dyp Suizipeur afrym pasoduar jou
aTe SUOTJeIIWI] UONS Jey} 0S Passardxa Uaaq Ay SUIADU0D
o) ‘s3urPay 3sa8uoI)s AU} YIIM JELIRJAINAG JAUIqe)) dY)
0] PIWWOD) 3} JO SUIDUOd Ay A£3Aau0d 03 juaunredag
3} YI[ P[NOM UOLEPUSWILIOIdI IAI[Ied IIdY) Jumerajror
AIYM dPTWWO) YL ‘sarrwej TJg uo deo presaroje
3y} syoddns jjasjr 31 UayM Idjjew Y} UO PIUIADUOD
SANLIOYINE IS0 IO UOISSTWWOD) Juruue|] ay} a0UIAUOD
ued juaurjreda Ay} MOY pueISISPUN 0) [Tej ST A}
‘Sop1sag ‘190 widuod Juons Jurssardxe ueaq Apayeadar
SeY 99)IWWO)) d} UdYM UdAd suonejrwi] yons Amsnl
0} 3uidn st juowrpredsag ayy Aem ayy aropdap sapmuwio)
oyl -sowwerdord/sawayds snotrea ay} woij S}JAUAQ
papuajur Ay} wo1j paireqap aq pmom ood ayy jo 3sarood
aumua3d ay} yons se pue sonoerdrewr pue uondniiod o)
Surpes suosidd TJg JO UOHEIGHUIPI UI PIA[OAUL SAUTe

(quawdoranag

[ery jo Ansturpy) juswdofaasg
ey jo jusunredsaq ayy jo
(8002-007) syueIn) I0j spuewa(]

6l'C

6C

¥

76



‘pastjeuty
SWIEIJPWI) JY) PUe SILILJAINAG )G Y} YIIM PIsSNISIp aq
p[nom ansst 3y} ardym £00g ‘THdy ur p[ay aq o3 pampayps s
99))TUIO)) MITASY DUBWLIONDJ Y} JO Sunaawr y 81 Tdd
jo uonesifeury yym dn pan aq ued spunj jo asesfal jey)
PAWLIOJUI U3 OS[e dABY S3)LIS ‘9007 ‘IoquIadd [Z-07 Uo
proY Suneawr ayy ur passnosip Apremonged sem repewr ayf
Tedk JUPLmMDd Ay Surmp paY Sunedw 9)IUIOD) MITAIY
AOUBULIONIA] Yokd 0} PIsSNISIp Uaaq Sey ansst Y IsI Tdg
Y} AZI[EUTJ 0} SJUSWIUIAAOL) d3e)g ayy uo amssaxd nd oy
yuaunaedaq ayp Aq apew Suraq are s)0ps Jo 1SO[ € Jey) Ajou
I9UJNJ 30PTWWO)) Y] "SAJe}g unmejap aY} JO SILILJAIAG
PIYD Ayl yum 1apew ayy dn Junyey sapisaq (DVJ)
IINIUWWO) MITAJY ADUBULIOPDJ ATIAD UL dNSSI A} PAsSNISIP
Apayiodar aaey Aoy Answuy ayp jo ed ayy uQ sy
1dg Jo uonesieuny ur Ae[ep ISUNy aq P[NOM JId} Jey)
SueaW JIYM ST g Ay Ym uondauuod ur aydoad £q pary
suonalqo ayy aajosar 0y sanuoyne djepdde ayy yim pary
a1aMm suonda(qo jo 1aquinu a31e] ‘ueypsefey ‘Teylg ‘euedrer]
‘Terefnoy a1 sajeig awos Uy "uo Jurod s ST seyqeg weIn)
woj eaordde Aroyepuew ayy Sunyad jo ssavord ay ‘sajeig

¥

77



‘sounwrer3ord snoLreA ay} Iepun pagesiaus sjjauaq Ay} 193
p[noMm 3y Jey} pammdas s[ad pue ISI[ ASAINS AU} UT Snjeis
SJT sSMOW ployasnoy A194a jey} os s1ajrenbpesty jedeypue
wern) je pakerdsop pue pasieury st S| g Oyl ey
0s sdajs parsap ayy [re axe} 03 JudunIeda Ay} puSwILIOdAT
A[3uorns 29)TWWIO]) YL, dUI[PEIP B XIJ 0} SPadU Idjjewr
3} ‘SAPISAg 239 SIUAWILIIAOK) e)G JO SIASIUTA] /SALILJIAG
JoIYD) /$3LIRIAI0AG A)e)G YHIM sSuneawr y3nomy) Ae[op Iayng
oYy SIS Idg AU asieuy o} plo} APdms 2q pnoys
SJUSWILIDAOD) 3)e)G AL [9Ad] 3saySIy ay) je 1opew siy) dn
e} 9q PINOYS SJUIUILIIAOL) k)G YL TOAJ] 1SAYSIY A
e pew snyy dn ayey o) juswrredsg Ay 03 pustWOdAr
Aj8uons saprwwo) ayl sowayds [ejuawdo[ardp
snolreA ay} jo sjjauaq oy} jo paanrdep Suraq are
Aay sy pue Surduey st 100od sumuad ayy jo ayey Ay pue
Surwody}10y jou are synsar Ay} ‘queunredsq ay Aq opewr
S}I07J3 159 JO ay1dSU] "SALIEDIaUAq PIPUAUT 3} 0} YDAl J0u
Ued SAWAYDS 3SaY) Jopun padesiAus JJauaq Ay} ‘pasieur
ST 38T Tdg A3 ‘ssaqun) 1ood ayy jo 3sarood ayy 103 jueswr
SOWADS AIeJ[PM SNOLIEA [SNOI) JUIWUIDAOL) UoTu) Ay} £q
pajedof[e Sutaq are ssadni Jo SAIOD Jeyy Puly OPIUWWO)) YL,

0ce

¥

78



APPENDIX IX
COMMITTEE ON RURAL DEVELOPMENT (2007-2008)

MINUTES OF THE NINTH SITTING OF THE COMMITTEE HELD
ON WEDNESDAY, THE 26 MARCH, 2008

The Committee sat from 1100 hrs. to 1330 hrs. in Committee Room
G-074, Ground Floor, Parliament Library Building (PLB), New Delhi.

PRESENT
Shri Kalyan Singh  Chairman
MEMBERS

Lok Sabha

Shri Mani Charenamei

Shri V. Kishore Chandra S. Deo
Shri Sandeep Dikshit

Shri Hannan Mollah

Shri A.F.G. Osmani

. Shrimati Jyotirmoyee Sikdar

. Shri Sita Ram Singh

Shri Bagun Sumbrui

© @ N G e N

—_
o

. Shri Tarit Baran Topdar
. Shri Chandramani Tripathi

—_
—_

. Shri Beni Prasad Verma

—_
N

Rajya Sabha

13. Shri Balihari Babu

14. Shri Jayantilal Barot

15. Kumari Nirmala Deshpande
16. Shri Pyarelal Khandelwal
17. Dr. Ram Prakash

18. Shri P.R. Rajan

19. Ms. Sushila Tiriya
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SECRETARIAT

1. Shri S.K. Sharma Additional Secretary
2. Shri PK. Grover Joint Secretary

3. Shrimati Veena Sharma Director

4. Shri AK. Shah Deputy Secretary-II
5. Shri Hoti Lal Deputy Secretary-II

Representatives of the Department of Rural Development
(Ministry of Rural Development)

1. Dr. Rita Sharma, Secretary

2. Shri Atul Chaturvedi, Special Secretary & FA

3. Shri S. Maria Desalphine, DG, CAPART

4. Shri S.C. Gautam, Chief Economic Adviser

5. Shri J.K. Mohapatra, Joint Secretary

6. Shri Amar Singh, Joint Secretary

7. Smt. Amita Sharma, Joint Secretary

8. Smt. Neelam Sawhney, Joint Secretary

9. Shri Dharmendra Singh Gangwar, Joint Secretary
10. Shri Aditya Prakash, Adviser

2. At the outset, the Chairman welcomed the members to the sitting
of the Committee convened for taking oral evidence of the
representatives of Department of Rural Development (Ministry of Rural
Development) on Demands for Grants (2008-2009).

[The representatives of the Department of Rural Development
(Ministry of Rural Development) were then called in]

3. The Committee then took oral evidence of the representatives
of the Department of Rural Development (Ministry of Rural
Development) on Demands for Grants (2008-2009). The Secretary,
Department of Rural Development briefed the Committee on the
implementation of the major rural development schemes viz. National
Rural Employment Guarantee Act (NREGA), Swarnajayanti Gram
Swarozgar Yojana (SGSY), Indira Awaas Yojana (IAY) and Pradhan
Mantri Gram Sadak Yojana (PMGSY). The Secretary, Department of
Rural Development clarified the reasons for the huge unspent balance
lying with the Department. He then stated that there was need for
enhancement of funds under NREGA and IAY due to the enhancement
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of the administrative costs and revision of wage-material component
etc. under NREGA and due to the enhancement of per unit cost under
IAY.

4. Thereafter, the members raised concerns on the issues concerning
NREGA like launching a massive awareness campaign, revision of
minimum wages, creation of durable assets, computerization,
identification and maintaining a shelf of projects etc. Besides, the
members also expressed their concern over the poor performance of
Banks in credit mobilisation and increase in rejection rate of loan
applications under SGSY, non completion of targets fixed for Bharat
Nirman under PMGSY, and failure in holding of Vigilance and
Monitoring Committee (V&MC) meetings at regular intervals by the
States and Districts.

5. The Secretary, Department of Rural Development, responded to
the queries raised by the members. The Chairman, then asked the
Secretary to furnish written information on the queries raised by the
members replies to which were not readily available during the sitting.

6. A verbatim record of the proceeding has been kept.

The Committee then adjourned for lunch to
meet again at 1500 hrs.
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APPENDIX X

COMMITTEE ON RURAL DEVELOPMENT (2007-2008)

MINUTES OF THE THIRTEENTH SITTING OF THE COMMITTEE
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HELD ON THURSDAY, THE 10 APRIL, 2008

The Committee sat from 1100 hrs. to 1330 hrs. in Committee Room
No. D, Ground Floor, Parliament House Annexe, New Delhi.

14.
15.
16.
17.
18.

© e N e U e w N

PRESENT
Shri Kalyan Singh — Chairman
MEMBERS

Lok Sabha

Shri Mani Charenamei

Shri V. Kishore Chandra S. Deo
Shri Sandeep Dikshit

Shri Hannan Mollah

Shri D. Narbula

Shri A.F.G. Osmani

. Adv. Renge Patil Tukaram Ganpatrao
. Shrimati Jyotirmoyee Sikdar

10.
11.
12.
13.

Shri Bagun Sumbrui
Shri Tarit Baran Topdar
Shri Chandramani Tripathi

Shri Beni Prasad Verma
Rajya Sabha

Shri Balihari Babu

Kumari Nirmala Deshpande
Shri Pyarelal Khandelwal
Dr. Chandan Mitra

Shri PR. Rajan



SECRETARIAT

1. Shri S.K. Sharma Additional Secretary

2. Shri PK. Grover Joint Secretary

3. Shrimati Sudesh Luthra Director

4. Shri A.K.Shah Deputy Secretary Grade-II
5. Shri Hoti Lal Deputy Secretary Grade-11

2. At the outset, the Hon ble Chairman welcomed the members to
the sitting of the Committee. The Chairman then considered and
adopted the draft Report on Demands for Grants (2008-09) of the
Department of Rural Development (Ministry of Rural Development)
with slight modifications.

3. Thereafter, the Committee took up for consideration the draft
Report on Demands for Grants (2008-09) of the Department of Land
Resources (Ministry of Rural Development) and adopted the report
with slight modifications.

4. The Committee then authorized the Chairman to finalise the
aforesaid draft Reports on the basis of factual verification from the
concerned Ministry and present the same to both the Houses of
Parliament.

The Committee then adjourned to meet after lunch at 1400 hrs.
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APPENDIX XI

STATEMENT OF RECOMMENDATIONS/OBSERVATIONS

S1.No.

Para No.

Recommendations/Observations

1

2

3

1.

24

212

The Committee note that direction 73A of
the Directions by the Speaker, Lok Sabha
is not being followed in the right spirit.
This is evident from the considerable delay
in making the statement by the Minister
on various reports of the Committee. As
per the direction, the Minister should make
the statement within six months of
presentation of the Report to Parliament,
which has not been done. The statements
have been made after 10 to 21 months of
the presentation of the concerned Reports.
While the Committee agree that information
for furnishing the statement has to be
collected from various Departments and
States, at the same time they feel that, the
period of six months is not a short time
and collection of information should be
completed within that time period. The
Committee desire that, in future, the
statement under direction 73A should be
made within the prescribed time limit.

The Committee note that out of the
proposed allocation of Rs. 3,28,579.72 crore,
the approved allocation for the Eleventh
Plan is Rs. 1,94,933.28 crore i.e. 59.31 per
cent. Further during the first two years of
the Eleventh Plan i.e. 2007-08 and 2008-09,
the allocation provided is not proportionate
to the outlay approved for Eleventh Plan.
During the first two years of the Eleventh
Plan, Rs. 59,000 crore i.e. just 30.2 per cent
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2.13

of the total approved outlay of
Rs. 1,94,933.28 crore has been allocated,
whereas the proportionate allocation during
the first two years should have been 40 per
cent of the total outlay ie. Rs. 77,973 crore,
which means that Rs. 18,973 crore less have
been allocated during the first two years
of the Eleventh Plan. The Committee also
note that the percentage hike in the
allocation, as compared to the previous
year s allocation, provided to the
Department is declining year after year. The
increase in allocation in this regard, which
was 60.30 per cent during the year 2005-06
has declined to 14.55 per cent during the
year 2007-08. The percentage hike during
the year 2008-09, as compared to the
allocation made at Revised Estimates during
the previous year, is just 10.52 per cent.
Besides, the hike in the allocation made to
the Department is not proportionate to the
hike in gross revenue collection over the
year. During the year 2007-08, whereas the
hike in gross tax revenue collection is 25.12
per cent, the outlay of the Department
during the year 2008-09 has just increased
by 10.52 per cent.

The Committee, further, find that the Gross
Domestic Product (GDP) has increased
during the last three years and the average
growth is 8.8 per cent. The estimates of
the growth rate during the current year,
2008-09, are 8.7 per cent. The Committee
conclude from the aforesaid analysis that
adequate allocation is not being made
under the various schemes of the
Department of Rural Development. The
scheme-wise analysis has been done in the
subsequent paras of the Report. As agreed
to by the Secretary, during the course of
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2.18

oral evidence, the schemes of the
Department of Rural Development have a
major role in the upliftment of socially and
economically backward classes of the
country by providing drinking water,
housing, employment etc. to the poor
persons, particularly, socially and
economically backward classes. Besides, the
schemes of the Department have
tremendous impact on increasing capacity
building, improving rural infrastructure,
encouraging group activity etc. In view of
this, the Committee strongly recommend to
the Department to provide the allocation
commensurate with the requirements under
different schemes as proposed by the
Department with a view to achieve
inclusive growth so that the benefits of the
growing economy are shared by the poorest
of the poor in the country.

The Committee have repeatedly been
expressing concern over huge unspent
balances under various schemes of the
Department. As per the information
provided by the Department, Rs. 11,430.78
crore is lying unspent under different
schemes as on 31 December 2007, which if
compared to allocation made to the
Department in the year 2007-08 comes to
approximately 40 per cent of the outlay. The
Committee understand that unspent
balances are the accumulated unspent
amount with various implementing agencies
under different schemes. The argument
advanced by the Secretary, during the
course of oral evidence, is that half of the
unspent balances are under National Rural
Employment Guarantee Act (NREGA). The
unspent amount under NREGA has further
been justified by the Department by stating

86



3

2.21

that if the overall unspent amount is spread
over 330 districts, it comes to Rs. 15-16
crores per district. The Committee wish to
emphasise that even Rs. 15-16 crores lying
as unspent amount with each district is not
a small amount. Besides, unspent balances
are also lying with the other schemes of
the Department. As regards the State-wise
position of total unspent balances they are
maximum in Bihar followed by West
Bengal, Uttar Pradesh and Andhra Pradesh.
Under National Rural Employment
Guarantee Act, the maximum unspent
balances are with Madhya Pradesh followed
by West Bengal, Bihar, Andhra Pradesh and
Uttar Pradesh. The Committee while
expressing serious concern over the trend
of huge unspent balances would like to
strongly recommend the Government to
analyse the position State-wise and take the
corrective action accordingly. Besides,
focused attention need to be given to the
backward States like Uttar Pradesh, Bihar,
Madhya Pradesh were the huge unspent
balances is a recurring feature. The
Committee may also be kept apprised of
the follow-up action taken in this regard.

The Committee note that the monthly
expenditure plan (2007-08) of the
Department has not been followed. As per
the monthly expenditure plan, as on
January 2008, the expenditure on various
schemes excluding NREGA should have
been 14,053.04 crore while it is only
12,728.52 crore, thus implying a shortfall of
9.2 per cent. The Department have also
tried to justify the under expenditure by
stating that the actual releases to the
implementing agencies are dependent on
the proposals received from them. The
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Committee feel that there is an urgent need
for strengthening the expenditure
monitoring machinery with the latest
technology so that the expenditure progress
reports and the proposals are received from
the implementing agencies in time. While
it might be true that the actual releases to
the implementing agencies are dependent
on the proposals received by them, the
Department should try to stick to the
monthly expenditure plan in order to avoid
huge expenditure at the fag end of the
financial year.

The Committee note that NREGA is
proposed to be covered in all the 600
districts with effect from 1 April, 2008, thus
raising the number of districts covered from
330 to about 600. Although the number of
districts covered under NREGA during the
year 2008-09 would be almost double that
of districts covered during the previous
year, the allocation has been enhanced by
only Rs. 4,000 crore i.e. 33.33 per cent.
Further, the Committee find that SGRY,
which was being implemented in the
districts not covered under NREGA during
the year 2007-08 would be subsumed in
NREGA. If the allocation made under
NREGA and SGRY taken together during
the year 2007-08 is taken into consideration,
the total amount for that year comes to
Rs. 15,800 crore. Thus, the net addition
under the Employment Guarantee Scheme
during 2008-09 would be of Rs. 200 crore
only. Further, the Secretary during the
course of oral evidence has also emphasized
on the creation of some sort of reserve fund
under the National Employment Guarantee
Programme. The Committee fully agree
with the need for a Reserve Fund so that
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the additional allocation can be made
immediately to the districts affected by the
natural calamities like drought, flood or due
to certain exigencies. The Department, in
this regard, had projected the requirement
of Rs. 20,000 crore during the year 2008-09,
based on an estimate of employment
demand of 4 crore rural households, which
is quite justified. The Committee do not
understand how the Department are going
to meet the financial requirements if all the
anticipated number of 4 crore rural
households demand work for the minimum
period of 100 days as stipulated in the Act.
In view of this, the Committee strongly
recommend that Rs. 20,000 crore should be
provided under NREGA during the year
2008-09 so that the Department do not have
to depend on the Supplementary Demands
for Grants for implementing such a vital
programme. Besides, an appropriate amount
for having a Reserve Fund, as explained
above, should also be allocated in addition
to Rs. 20,000 crore as requested for by the
Department. The concerns of the Committee
in this regard should be conveyed to the
Ministry of Finance/Planning Commission.

The Committee find from the data made
available by the Department that during the
year 2007-08, 5.98 crore job cards were
issued. Out of these, employment was
demanded by 2.61 crore households and
employment provided was to 2.57 crore
households. The Committee note that
although there is not much difference
between the numbers of families who
demanded employment and those who
were provided employment, there is a huge
difference between the families who have
been issued job cards and families provided
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employment. In this regard, further analysis
of the data indicates that during the year
2006-07, 3.78 crore job cards were issued
and 2.12 crore families demanded
employment. During the year 2007-08,
while the number of job cards issued has
increased considerably to 5.98 crore, there
is not much enhancement in the number
of families, who have demanded
employment. This trend needs to be
analysed carefully by the Department and
the required steps taken accordingly. The
Committee would like to have the reaction
of the Department in this regard.

While appreciating the fact that NREGA is
a demand-driven scheme and the State
Government is bound to provide
employment to a family who demands
employment, the Committee feel that there
may be compelling reasons as to why
people are not demanding work even when
the job cards have been issued. One of the
basic reasons in this regard may be people
preferring for wage employment elsewhere,
where the wages may be much more. The
Department have to analyse the reasons
State-wise for families not demanding work
after getting the job cards ready. The
Committee may be kept apprised about
this. The Committee further note that
during the year 2007-08 out of 2.57 crore
households who have been provided
employment under NREGA, 9,55,025
families could complete 100 days of
employment. In five States viz. Arunachal
Pradesh, Manipur, Mizoram, Nagaland and
Tripura, no family could complete 100 days
of employment. In the progressive State like
Kerala where wage rate is Rs. 125 per day,
only 959 labourers could complete 100 days
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of employment. In Gujarat 1104 persons
could complete 100 days of works. The
Committee feel that the aforesaid data
should be carefully analysed to know the
State specific reasons for not demanding/
providing 100 days of employment under
NREGA in various States. The Committee
may also be kept apprised about the
concrete action taken in this regard.

The Committee further note that the overall
involvement of women under NREGA is
42 percent. During the year 2007-08,
5629822 women were provided employment
under NREGA. The Secretary has informed
that in Tamil Nadu the percentage of
involvement of women is much higher i.c.
82 percent whereas in West Bengal and
Uttar Pradesh only 20 per cent women have
been provided employment. In Arunachal
Pradesh out of 29180 households provided
employment not even a single woman was
involved. The Committee feel that such a
trend of high percentage of involvement of
women in some States like Tamil Nadu and
very low percentage of involvement in
other States like West Bengal and Uttar
Pradesh particularly Arunachal Pradesh
where not a single woman has opted for
employment, should be studied and the
reasons for low participation of women in
some of the States probed. The desired
action should be taken accordingly, so that
the target of involvement of at least one-
third of the women beneficiaries is achieved
in all the States.

The Committee note that NREGA is
applicable only in the rural areas of the
country. However, general public are not
aware of this aspect. Even the
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advertisements in the electronic and print
media do not mention this and give the
impression that NREGA is applicable in the
whole district, irrespective of urban or rural
area. Rural Areas have been defined under
Section 2(o) of the aforesaid Act as rural
areas in any State except those covered by
any urban local body or a Cantonment
Board established or constituted under any
law for the time being in force. There is a
massive campaign by the Department that
NREGA is going to cover the entire country
w.e.f. 1 April, 2008. However, the
advertisements are creating more confusion
than dispensing information. The
expectations of the people coming across
such advertisements might rise and they
would be disappointed when they come to
know that the scheme is not applicable in
their area. The Committee even during their
study visits to various backward districts
of the country has come across such
complaints. The Committee desire that
proper publicity in this regard be given to
remove confusion among the people about
the applicability of the scheme.

The Committee note that there is no proper
system for acknowledging receipt of
applications from willing job applicants
under NREGA. The Department have stated
that there are standardized formats for
demanding employment under NREGA and
the Gram Rozgar Sevak at Gram Panchayat
level is responsible for receiving
applications and issue of dated receipts.
However, the ground reality is quite
different. As reported to the Committee
during their study visits to various
backward districts of the country, some of
the Gram Pradhans and the concerned
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officers were receiving applications only
when work was available with them. If no
work was available, the applicants were
turned away. Even if the applications were
received, the Gram Pradhan or the officers
were not indicating the date of receipt on
the applications. Most of the applicants in
the rural areas are illiterate unskilled
labourers who are not aware of the
prescribed format. They are even not aware
as to whom they should apply. The
Committee express their apprehension that
such an attitude on the part of Gram
Pradhans or Officers suppresses the
demand for employment which is not in
the spirit of NREGA. People cannot be
denied the right to work under NREGA.
Neither can any constraint of resources be
cited by the Government as an excuse for
not providing work under NREGA. The
Committee feel that the existing system of
acknowledging applications is not foolproof.
The Department should devise machinery
that ensures transparency and roots out
corruption in the receipt of applications.
The Department should look into the
possibility of entrusting the task of receipt
of applications also to any other
Department of the State Government or
active NGOs of the area who can forward
the applications to the concerned Gram
Panchayat or officers. Besides, massive
publicity should be given to spread
awareness among people about the
provisions of the programme.

The sub-Committees of the Standing
Committee on Rural Development have
undertaken study visits to various
backward districts in the States of
Assam, West Bengal, Uttar Pradesh,
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Madhya Pradesh, Andhra Pradesh,
Karnataka, Rajasthan, Gujarat, Maharashtra,
Bihar, Jharkhand and Orissa during the
years 2006, 2007 and 2008. During the
aforesaid study visits, the Committee have
noted various discrepancies with regard to
the system of wages under NREGA. There
is a large-scale disparity in the rate of
wages being paid in various States, which
is reflected in the information furnished by
the Department. The lowest wage is being
paid in the State of Gujarat at the rate of
Rs. 50 per day and maximum wage in
Kerala at the rate of Rs. 125 per day. The
Committee appreciate the fact that with the
implementation of NREGA, some of the
States have revised the minimum wages. It
is a matter of concern that a progressive
State like Gujarat has not so far revised
the minimum wage rate, which is being
paid at the lowest rate of Rs. 50 per day.
The Committee feel that the low rate of
wages may be the main reason for
labourers preferring to work in private
works where the wage rate may be much
higher. Perhaps this may be the main
reason for the difference between the job
cards issued and employment provided.
While acknowledging the fact that the
minimum wages are fixed by the various
State Governments under the Minimum
Wages Act, 1948 for agricultural labourers,
which are at present applicable in the case
of NREGA, the Committee would like to
recommend that the State Governments
which are paying very low wages,
particularly, Gujarat, which has the lowest
wage rate of Rs. 50 should be persuaded
to increase the wage rate.

The Committee, further note that as per the
Schedule I, wages under NREGA can be
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paid either on the basis of a person
working for 7 hours or on the quantity of
work according to the Schedule of rates
fixed by the State Government for different
types of work every year in consultation
with the State Council. The Committee
during the study visits have noted that at
some of the places both the criteria i.e. time
rate and task rate are being followed.
Further, the labourers are getting lesser than
minimum wages where the task rate criteria
is being adopted. The Committee would
like that the Department should undertake
an independent study to find out the
problems being faced in different States
particularly with regard to payment of
wages. Besides, the discrepancies noted by
the sub-Committees of the Committee as
pointed out above should be taken up with
the concerned State Governments and the
Committee apprised about the action taken
in this regard.

The Committee appreciate the steps taken
by the Department for payment of wages
either through Banks or Post Offices. The
Committee are happy to note that in the
States of Andhra Pradesh, Jharkhand,
Karnataka, Bihar, Kerala, Tamil Nadu,
West Bengal and Madhya Pradesh wages
are being paid either through Bank or Post
Offices. This system is more transparent
and less prone to corruption. The
Committee desire that similar steps be
taken up in other States for payment of
wages through Post Offices or Banks.
However, the Department should take up
the matter with Banks and Post Offices for
ensuring that wages are paid on weekly
basis as provided in the Act.
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The Committee find that the Ministry are
commissioning a professional study on the
issue of Schedule of Rates in order to arrive
at a fair and reasonable system of
assessment of works under NREGA taking
into account diverse factors such as age,
sex, health profile of workers, type of work
and geomorphological conditions that
affects the productivity of the worker. The
aforesaid study should be commissioned
expeditiously. The various discrepancies as
noted during the study visits undertaken
by the sub-Committees, the details of which
are given above should be considered
carefully and included in the terms and
reference of the aforesaid study. The
Committee further find that six States viz.
Andhra Pradesh, Tamil Nadu, Bihar,
Gujarat, Orissa and West Bengal have
already undertaken time and motion
studies. The outcome of these studies
should be analysed carefully so as to arrive
at a scientific system for calculation of
wages. The Committee may also be
apprised of the action taken in this regard.

The representatives of the Department
during the course of evidence stated that
the 60:40 wages and material ratio has to
be maintained at district level and not at
individual level. The Committee are of the
view that the people at the ground level
may not be aware of the aforesaid
provision. In view of this, the Committee
recommend that the implementing agencies
at the district level and Panchayati Raj
institutions involved in the implementation
of works should be properly informed
about this provision.

The Committee find that as per the reports
available  with  the  Department,
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unemployment allowance has been
provided to 1574 applicants by the
Government of Madhya Pradesh. Besides,
the Government of Orissa has also paid
unemployment allowance in various
districts. While appreciating the fact that
some of the State Governments have
provided unemployment allowance to the
labourers, who could not be provided
employment within 15 days of the
application, the Committee would like to
be apprised about the specific reasons for
such State Governments for not being able
to provide employment on demand so as
to take corrective measures in this regard.

The Committee feel that one of the reasons
for inability to provide employment to the
applicants in the aforesaid cases may be
due to the non-availability of works in that
area. The Committee note that the major
works being undertaken under NREGA are
the works related to water conservation and
road works. Such type of works requires
huge area to dig the earth and prepare for
the water conservation and ponds etc. Such
works may not be available in all areas,
keeping in view the topography of that
particular area. Besides, after deepening of
few water bodies and construction of
kutcha roadwork the saturation point may
be reached in that area. Further, the
Committee have their apprehension that
these works may not provide 100 days of
employment to a family in a year. The
Committee feel that the Department have
to give a re-look at the list of works and
take decision on allowing certain other
works which at present are not permissible
under NREGA. Besides, some sort of
flexibility should be provided to the State
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Governments to identify works, keeping in
view the geographical conditions of that
area. In this regard, the Committee would
also like to recommend that the State
Governments should be ready with Scheme
Bank so that work are always available
when the demand for employment comes.

The Committee further find that the main
works being undertaken under NREGA are
water conservation works like construction
and deepening of ponds and kutcha road
works. In the States like Bihar, such works
are washed away every year due to
frequent floods. While appreciating the fact
that the main objective of NREGA is to
provide employment, the Committee feel
that there is an urgent need to ensure that
the assets created under the Act are
durable. The Government have to think
over this aspect. The works being done
under NREGA can be dovetailed with some
other schemes for instance, kutcha road
works being undertaken under NREGA can
be dovetailed with Central/State Schemes
for making it durable. In this regard, the
sub-Committee of the Committee during
the study visits have found that there was
resistance from the officials in this regard.
The Committee, however, feel that there is
an urgent need to evolve some sort of
mechanism whereby the works created
under NREGA are of quality and durable.
As such, the matter regarding dovetailing
of NREGA works with other Central/State
works should be considered in consultation
with the State Governments. The
Committee should be apprised about any
concrete action taken in this regard. The
Department should take action on the
suggested lines and inform the Committee
accordingly.
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The Committee are perturbed to note that
only fifty per cent of the credit targets
under SGSY have been achieved during the
year 2007-08. During the year 2006-07, 79.86
per cent of the targets for credit
disbursment could be achieved. Further
during the year 2007-08, as on January 2008,
the credit disbursement in 14 States/UTs
viz. Arunachal Pradesh, Jharkhand,
Manipur, Meghalaya, Mizoram, Nagaland,
Sikkim, Tripura, West Bengal, A & N
Islands, Daman & Diu, D&N Havelj,
Lakshadweep and Pondichery was less than
even 25 per cent. In Nagaland, Manipur,
A&N Islands, Daman & Diu, D&N Haveli,
the achievement was nil . During the year
2006-07, the credit disbursement in nine
States/UTs wviz. Arunachal Pradesh,
Manipur, Meghalaya, Mizoram, Nagaland,
A&N Islands, Daman & Diu, D&N Haveli
and Lakshadweep was below 40 per cent.
In two Union Territories viz. A&N Islands
and Daman & Diu, the achievement was
nil .

The Department have requested the
Ministry of Finance and the Reserve Bank
of India to take immediate remedial action
to improve the flow of credit under SGSY.
The Ministry of Finance have also taken
up the matter of slow progress of Banks in
achieving the credit targets under SGSY
with the Chairman and Managing Directors
of all Commercial Banks. The Department
have also fixed quarterly targets for all the
States who are further required to fix
quarterly targets for the Banks, which are
being monitored regularly. Besides, the
Ministry of Finance have also advised the
State Governments to monitor and review
the performance of the Bank Branches more
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closely in the meetings of State level
Bankers Committee. Despite all these
efforts, the improvement in the flow of
credit under SGSY has been very slow. The
Committee find that the shortfall in the
achievement of credit targets under SGSY
are attributed to many reasons which
include lack of sufficient Bank Branches and
manpower in rural areas and the improper
attitude of Bank officials working in the
rural areas.

The Committee feel that there is an urgent
need for the expansion of rural Branch
network of Commercial and rural Banks.
There is also a need to enhance the staff
strength of rural Bank Branches, especially
those with professional and technical skills,
who can take up project appraisal and
provide technical guidance to the
beneficiaries under SGSY very effectively.
There is also a need for proper training of
Bank officials posted in the rural areas to
change their mindset towards illiterate rural
people. The Banking procedures and
formats also need to be simplified for the
convenience of the people. The Committee
desire that their concerns be communicated
to the Ministry of Finance and the Reserve
Bank of India for taking immediate
remedial action.

The Committee also feel that the credit
disbursement rate is also affected due to
the lack of coordination by DRDAs and
blocks with Bankers at block and district
level. There is an urgent need to have some
sort of coordinating mechanism in this
regard. The Committee recommend the
Department to take the issue with DRDAs
and Bankers. The Committee may also be
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kept apprised about the concrete action
taken in this regard.

While analyzing the data furnished by the
Department with regard to credit
disbursement during the year 2007-08, the
Committee note that there is gross mis-
match between physical and financial
achievement. During 2006-2007, 155.07 per
cent of the physical targets could be
achieved with 82.58 per cent of the
utilization of the outlay. The Department
have informed that the main reason for the
aforesaid mis-match is due to under-
financing by the Banking sector due to
which the per capita subsidy flow to
Swarozgaris is less than the stipulated
amount. The Committee find that under
financing of the Swarozgaris render various
economic activities being undertaken by
SHGs as non-viable and lead to use of
subsidy for non-economic purposes. The
Committee recommend that the Department
should take up the matter urgently with
the Banks and take the concrete action in
this regard. The Committee may also be
kept apprised in this regard.

The Committee note that the Ministry have
created marketing infrastructure at Pragati
Maidan, Rajiv Gandhi Handicrafts Bhavan
and Dilli Hatt at Pitam Pura in Delhi in
order to assist the BPL Swarozgaris to
showcase and market their products. While
examining the Demands for Grants of the
previous year, the Committee in the 29th
Report on Demands for Grants 2007-08 had
recommended for creation of a dedicated
National Marketing Agency for providing
professional marketing support to the
products of Self Help Groups and act as a
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facilitator. In this regard, the Department
have sent the proposal to the Ministry of
Finance for approval. The Committee had
desired the Department to pursue further
with the Ministry of Finance so that the
dedicated National Marketing Agency is set
up expeditiously.

The Department in the action taken reply
on the aforesaid recommendation have
stated that the permanent marketing
infrastructure facilities had been sanctioned
for 10 States as Special Projects under SGSY.
Besides the proposals from four more States
are under consideration for sanction of
permanent marketing infrastructure. The
Department have also informed that the
Hon ble Minister had requested the
remaining 19 States/UTs where such
facilities are not available to provide land
free of cost and send proposals for financial
assistance for creation of permanent
marketing infrastructure. The Committee
would like the Department to pursue
further with the State Governments so that
the marketing infrastructure is set up
expeditiously in all the State headquarters,
which can further be extended to cover all
the districts in a time-bound manner.

The Committee appreciate the laudable
initiative taken by the Department for
launching a pilot project viz. Placement
Based Skill Development whereby
beneficiaries are provided training in the
skills required in the various high rise
sectors with the rapid growth momentum
in the Indian Economy. After the skill
development of the trainee, he is also
provided placement. The results of the pilot
projects had been encouraging and the
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Ministry are currently implementing 9
placement based skill development projects
with a total cost of Rs. 115 crore covering
2.33 lakh beneficiaries across the country.
The Committee further note that so far
21,800 beneficiaries have been trained and
16,400 have also been provided placement.
The Committee while noting the high rate
of placement of the skilled persons would
like to recommend to extend the scheme
country-wide so that the BPL youths could
be provided training in various skills which
can enable them to earn a decent livelihood.

The Committee further note that so far
overall 35,000 Self Help Groups have been
covered under the Janashree Bima Yojana
of LIC. The Finance Minister in his speech
on Budget 2008-09 has proposed to
contribute Rs. 500 crore to the corpus of
the fund with the assurance that annual
contributions will be made as the scheme
is scaled up. The Finance Minister has also
stressed to give special attention to Self
Help Groups considering the fact that there
are over 30 lakh Self Help Groups credit
linked to Banks. The Committee would like
to be informed about the number of Self
Help Groups under SGSY who have so far
been under the aforesaid Bima Yojana and
the roadmap to cover all the Self Help
Groups by the aforesaid insurance scheme.
The Committee further note that there is
an urgent need to find out and resolve the
problems being faced by the poor in getting
the claims from insurance companies
particularly those who have been provided
insurance cover under Janashree Bima
Yojana. In this regard, the Committee desire
that the Department should review the
position in regard to settlement of claims
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of the Self Help Groups who have been
provided insurance under the aforesaid
Bima Yojana so as to understand the actual
position and comment further in this
regard.

The Finance Minister in his Budget Speech
has indicated that Banks would be
encouraged to embrace the concept of total
financial inclusion and the Government
would request all scheduled Commercial
Banks to follow the example set by public
sector Banks and meet the entire credit
requirements of Self Help Groups members,
namely, (a) income generation activities,
(b) social needs like housing, education,
marriage etc. and (c) debt swapping. The
Committee find that SGSY is being
implemented through Banks. Besides under
NREGA also the Banks have been involved
in the disbursement of wages to labourers.
In addition, Post Offices have also been
involved for the purpose of disbursement
of wages to labourers under NREGA. There
is an urgent need to encourage Banks/Post
Offices for total financial inclusion in the
areas where they are involved in the
aforesaid Schemes. Besides as stated by the
Finance Minister the Commercial Banks
need to be persuaded to fulfil the social
commitment and play a pro-active role not
only by meeting the credit requirement of
Self Help Groups but also by providing
forward and backward linkages and taking
care of their social needs. Such pro-active
measures would not only help the poorest
of the poor but also would result in good
recovery rate of the loans advanced by
Banks under SGSY and other schemes.

The Committee note that while 84.60 per
cent of the physical targets under SGRY
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were achieved during the year 2006-07, only
47.78 per cent targets were achieved during
the year 2007-08. Similarly, the financial
achievement during 2006-07 and 2007-08
was 115.57 per cent and 66.29 per cent
respectively. The Department have indicated
that SGRY is a self targeting programme
as such targets are only indicative and not
specific. The Committee note that SGRY
would be subsumed into NREGA with
effect from 1 April 2008. As regards the
committed liability with regard to the
ongoing works under SGRY, the
Department have informed that the works
permissible under NREGA can be taken up
as new projects. As regards the projects
which are not permissible under NREGA,
the State Governments may fund such
programmes from other available sources
of State and Central Government
programmes. Further, if State Governments
sanction any work under SGRY beyond
31 March, 2008, they would bear the entire
cost of the works. While noting the
aforesaid arrangement with regard to the
committed liability under SGRY, the
Committee recommend that the Department
should monitor the implementation of the
ongoing projects closely so that the money
spent on these projects, particularly the
projects which are not admissible under
NREGA is not wasted.

The Committee in an earlier para of the
Report have observed that Rs. 623.40 crore
are lying unspent under SGRY in various
States. Since the SGRY has been subsumed
with NREGA w.ef 1 April, 2008, the
arrangement made by the Department with
regard to unspent balances is that the
amount of Rs. 623.40 crore would be
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transferred to Employment Guarantee
Scheme Account. As stated in the earlier
para of the Report, the Secretary during the
course of oral evidence has emphasized on
creation of a Reserve Fund of Rs. 4,000
crore under the NREGA, so that additional
allocation can be made immediately to the
districts affected by the natural calamities
like drought, floods or due to certain
exigencies. The Committee recommend that
the Reserve fund can initially be started
with Rs. 623.40 crore, the amount lying as
unspent under SGRY, pending the proposed
additional allocation of Rs. 4000 crore by
the Planning Commission/Ministry of
Finance.

The Committee further note that under
SGRY foodgrains are to be given as part of
wages at the rate of 5 kg per manday.
Should a State Government wish to give
more than 5 kg of foodgrains per manday,
it might do so within the existing State
allocation (subject to a minimum of 25% of
the wages being paid in cash). In the event
of non-availability /inadequate availability of
foodgrains, wages in kind might be less
than 5 kg of foodgrains per manday and
the remaining portion might be given in
cash. In the reverse case of less availability
of cash, the wages in cash might be less
than 25% and the remaining portion might
be given in kind as foodgrains. However,
the norm of minimum 5 kg of foodgrains
and minimum of 25% wages in cash is to
be maintained as far as possible. The
Ministry of Rural Development release
funds for the foodgrains directly to the FCI
at the economic cost and FCI is required
to send bills which are being reimbursed
by the Ministry of Rural Development.
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Now, SGRY has been subsumed with
NREGA. Further, as per Schedule II of
NREGA, the wages may be paid either
wholly in cash or in kind, provided that at
least one-fourth of the wages shall be in
cash only. The Committee find that no State
is paying wages in the form of foodgrains.
With the recent unprecedented hike in the
prices of foodgrains, the poorest of the poor
are the worst affected. SGRY was providing
some sort of food security to the poor. Since
no State Government is actually paying
wages in kind, inspite of there being a
provision under NREGA to pay wages in
kind, the Committee feel that the
Government have to think of making some
sort of provision on the lines of SGRY so
that some kind of food security can be
ensured under NREGA.

The Committee have presented 22nd Report
on the subject Rural Housing to
Parliament on 3 August, 2006. The
Committee had recommended in the
aforesaid Report (Refer Para 2.14) that while
formulating the Policy, the Department
should ensure that the role of the
Government is not limited to grant of
schemes and the Policy addresses the needs
and aspirations of all sections of the society
in rural areas in the country. The various
areas which need to be addressed in the
Policy have been examined in detail in the
aforesaid Report. The Department during
the course of examination of Demands for
Grants have informed that The National
Rural Housing and Habitat Policy has been
recently formulated and circulated to all the
stakeholders for their comments. The
Committee would like to be apprised
whether the various areas recommended by

107



3

32.

33.

3.82

3.83

the Committee to be incorporated in the
Policy in their earlier Report have been
taken care of by the Department. The
information recommendation-wise may be
furnished for the information of the
Committee.

The Committee appreciate that with the
continuous pursuance of the issue by this
Committee, the Government have finally
increased the per unit assistance under IAY
from Rs. 25,000 to Rs. 35,000 in plain areas
and from Rs. 27,500 to Rs. 38,500 in hilly
and difficult areas. Besides, the subsidy for
upgradation of houses has been increased
from Rs. 12,500 to Rs. 15,000. The
Committee further find that the allocation
under Indira Awaas Yojana has been
increased from Rs. 4,040 crore during 2007-
2008 to Rs. 5,400 crore during 2008-09. The
Secretary during the course of oral evidence
has, however, expressed concern that the
Government have to reduce targets under
IAY due to non-provision of allocation
commensurate with the per wunit
enhancement of the subsidy. The
Department had proposed Rs. 8,000 crore
for the year 2008-09. The Committee
strongly recommend that sufficient
allocation should be provided under Indira
Awaas Yojana so that the physical targets
are not reduced and the targets fixed under
Bharat Nirman are achieved.

The Committee further note that Finance
Minister in his Budget speech on Budget
(2008-09) has announced that the public
sector Banks will be advised to include IAY
houses under the Differential Rate of
Interest (DRI) Scheme for lending up to Rs.
20,000 per unit at an interest rate of 4 per
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cent. The Committee would like to be
apprised about the status of the
implementation in this regard. The
Committee would also like to recommend
that the Department should take up the
matter with the Reserve Bank/Ministry of
Finance and the Commercial Banks, seeking
their cooperation in lending up to Rs.
20,000 per unit at the Differential Rate of
Interest (DRI). The Committee would also
like the Department to clarify how the
Government propose to bear the subsidy
on the rate of interest in this regard.

The Committee in the report on the subject
Rural Housing had recommended either
to extend the activities of National Housing
Bank in the rural sector or to set up a
separate National Housing Bank for the
rural areas. In this context, the Finance
Minister in his Budget Speech (2008-09) has
stated that it is proposed to create a fund
of Rs. 1,200 crore in NHB to enhance its
refinancing operations in the rural housing
sector. The Committee appreciate that their
recommendations have been agreed to by
the Government. The Committee hope and
trust that with the setting up of a corpus
of Rs. 1200 crore in NHB, the lending for
rural housing sector would get a focused
attention.

The Committee note that rural roads is
one of the six components of Bharat
Nirman. The focus of Bharat Nirman is to
provide connectivity to all habitations with
a population of 1000 persons and above in
normal areas and 500 persons and above
in hilly or tribal areas. Bharat Nirman
envisages to provide new connectivity to
66,802 habitations involving the construction
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of 1,46,185 Kilometres of rural roads by the
year 2009. In addition to new connectivity,
Bharat Nirman envisages upgradation/
renewal of 1,94,130 Kilometres of existing
rural roads which comprises 60 per cent
upgradation and 40 per cent renewal of
surface coat. The Committee are perturbed
to note that out of the total 66,802
habitations targeted for providing
connectivity, only 17,319 habitations have
been provided connectivity till date which
means that only 25 per cent of the targets
fixed for Bharat Nirman have been
achieved. The targets under Bharat Nirman
have to be achieved before March 2009. The
Committee do not understand how at this
pace the Department are going to achieve
the targets before March 2009. The
Committee would like to be apprised about
the reasons for the very slow progress on
Bharat Nirman and how the targets set
under Bharat Nirman would be achieved.

The Committee note from the replies
furnished by the Department that the
physical achievements under Phase V, VI
and VII of PMGSY is even below 35 per
cent while the financial achievement during
Phase V and Phase VI has been 97.89 per
cent and 91.20 per cent respectively. The
Committee fail to understand as to how
the physical achievement has been very
poor while the financial achievement during
the same period has been very good. There
is a mismatch between the physical and
financial achievement projected by the
Department. The Committee would like a
clarification from the Department in this
regard.

The Committee note the several measures
being taken to increase the contracting

110



3

38.

3.101

capacity in various States which include
relaxing the terms and conditions in the
standard bidding document and inducing
joint ventures between big and small
contractors. The Committee also note that
for mobilizing resources, assistance from
World Bank has been taken for rural road
projects in Jharkhand, Rajasthan, Himachal
Pradesh and Uttar Pradesh and from Asian
Development Bank (ADB) for rural road
works in Assam, Chhattisgarh Madhya
Pradesh, Orissa and West Bengal. The
Committee further note that duty
exemptions on construction machineries are
available under World Bank and ADB
assisted rural road projects. These duty
exemptions have effectively helped the
States in building up Contractor s capacity ,
which have subsequently helped in scaling
up the physical and financial progress
under rural roads component of Bharat
Nirman in the States where World Bank
and ADB assisted projects are being
implemented. The Committee feel that there
is a need to extend the facility of duty
exemptions available under World Bank
and ADB assisted rural road projects to the
entire rural road projects taken up under
Bharat Nirman. This would boost the
contracting capacity in the deficient States
and help in achieving the targets under
PMGSY. The Committee would like the
Department to take the desired action in
this regard and inform the Committee
accordingly.

The Committee note that all PMGSY roads
are covered by five year maintenance
contracts. However, the Committee are
more concerned about the maintenance of
PMGSY roads after the completion of five
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years of the contractual period. The
Committee note that in the absence of a
mechanism for maintenance of PMGSY
roads after the completion of the contractual
period, the PMGSY roads are getting into
bad shape. There is a provision that the
State Governments are required to make the
necessary budget provision and place the
funds to service the zonal maintenance
contracts at the disposal of the State Rural
Roads Development Agencies in the
Maintenance Account. Further, State
Governments are required to take steps to
build up capacity in the District Panchayats
and endeavour to devolve the funds and
functionaries onto these Panchayats in order
to enable them to manage maintenance
contracts for rural roads. The Committee
however have their apprehensions as to
how this is going to be achieved especially
when the State Governments and the
District Panchayats are often short of funds
and most States and District Panchayats are
lacking in building their contracting
capacity demand. In this regard, the
Committee would like to recommend that
there should be financial allocation from the
Union Government for the maintenance of
roads after the contractual period of five
years is over, so that the huge outlay spent
on the construction of road under PMGSY
is not wasted due to the lack of
maintenance. Besides, there is an urgent
need to closely monitor the maintenance of
PMGSY roads during the period of contract.

The Committee note that the objective of
constituting the Vigilance and Monitoring
Committees (V&MCs) is to maintain
effective monitoring and execution of
various schemes and to ensure quality
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expenditure so that the benefit of various
schemes reaches the poor in full measure.
However, the Committee are concerned
with the way the V&MCs are functioning.
Shockingly, only one district in the country
has held the V&MC meeting as per the
norm of holding of one meeting every
quarter. Further, in 127 districts, and in the
States of Gujarat, Haryana, Himachal
Pradesh, J&K, Meghalaya, Mizoram, Orissa
and Tripura not even a single V&MC
meeting has been held. In order to
streamline the District level V&MC, the
Department had imposed the condition that
the second instalment would be released
only after getting confirmation of holding
at least one meeting at State and district
level. The Utilisation Certificates were also
modified to this effect. However, even after
this relaxation, most of the district level
V&MCs could not hold the meeting. The
Committee note that in order to avoid
penalizing the beneficiaries for no fault of
theirs, funds were released to the
implementing agencies in these States or
districts.

The Committee further note that the elected
representatives have been assigned a central
role in the V&MCs. All Members of
Parliament are either Chairman or co-
Chairman of the District level V&MCs and
an officer not below the rank of District
Collector is the Member-Secretary to the
V&MC who is accountable for holding the
V&MCs at regular intervals. However, the
Committee feel that the role and powers of
the Members of Parliament have not been
clearly defined in the constitution of
V&MCs. Further, the Committee have not
been informed whether any action has been

113



3

40.

3.110

taken against the Member-Secretary of the
127 districts who could not conduct even a
single V&MC meeting particularly when
they have been made accountable for not
holding V&MC meetings regularly. The
Committee recommend that the role and
powers of the Members of Parliament and
other functionaries of the V&MCs may be
clearly defined in guidelines so that they
can discharge their duties effectively. The
Committee would further like to
recommend that the minutes of the V&MC
meetings held at State/District level and
duly signed by the Member of Parliament,
who is the Chairman/Co-Chairman should
be sent to the Union Ministry of Rural
Development on a regular basis. Besides,
the Union Ministry of Rural Development
should monitor the action taken on the
decision taken during the meeting. A
mechanism in the Ministry should be
evolved whereby the officials of the
Ministry should also pay random visit to
the districts to know the functioning of the
district.

The Committee appreciate the efforts of the
Department for disclosing as much
information as possible on their website.
However, the Committee are more
concerned about the various tools being
provided to the public to lodge complaint
through these user-friendly websites. The
Committee observe that although all
important activities and programmes of the
Ministry are provided on the website, they
are of very little use to the rural public
who are generally innocent and illiterate
and not aware as to how to lodge the
complaint. The Committee recommend that
the vital information about the right of the
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people under the RTI Act and the name,
designation, telephone number,
responsibilities etc. of various functionaries
responsible for the execution of the rural
development schemes should also be
indicated in brief on the Job Card.

The Committee in their earlier reports had
also recommended for issue of unique
complaint number for each scheme so that
complainants can lodge their complaints on
the official website. Besides, such
complaints should be disposed of in a time-
bound manner and the complainants as
informed accordingly. In this regard while
reiterating their earlier recommendation, the
Committee desire that the website of the
Department being maintained for various
schemes should have a feature whereby the
public can lodge a complaint and get a
complaint number. Further there should be
a provision to know the status of the
complaint on the website.

The Committee are concerned to note that
the BPL List based on 2002 Census has
been delayed for a long time. The
Committee in their earlier reports have been
repeatedly emphasizing for speedy
finalisation of the BPL List. However, as
on date, only 21 States and Union
Territories have reported to have finalized
the BPL List after getting it approved by
the Gram Sabhas, which is mandatory as
per guidelines of BPL Census, 2002. The
States like Bihar, Haryana, J&K, Kerala,
Manipur, Meghalaya, Orissa, Sikkim,
Tripura, Dadra & Nagar Haveli,
Lakshadweep and Puducherry are yet to
get the mandatory approval from the Gram
Sabhas. The Committee again emphasize for
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early finalization of BPL results based on
BPL Census, 2002, so that the benefits
under different schemes reach to the
targeted persons.

43. 3.119 The Committee further note that BPL

Census is conducted in the beginning of a
Five Year Plan. The BPL Census, 2002 was
conducted to finalise the BPL List for the
Tenth Five Year Plan. Even when the Tenth
Plan is over and one year of the Eleventh
Plan has already passed, BPL list is yet to
be finalized in many States. The Committee
also note that a decision has been taken by
the Planning Commission to set up an
Expert Group to recommend a more
suitable methodology to conduct the next
BPL Census to identify the BPL households.
The Committee note that huge amount of
funds are being allocated by the Central
Government through various welfare
schemes meant for the poorest of the poor.
The intended beneficiaries for the schemes
are selected on the basis of the BPL List.
Unless the BPL List is updated periodically,
the benefits intended under various
schemes cannot reach the genuine
beneficiaries. The Committee strongly
recommend that the Expert Group to
suggest suitable methodology to conduct
the next BPL Census should be set up
expeditiously. The recommendations made
by the Committee in various reports as
given in Appendix-VIII should be taken into
consideration while finalizing methodology.
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